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4. The stte Duty and Tex

on Railway Passenger Fares
{Distiibuion) Bill, 1957

as passed by the Lok Sabha 2 hours
5. The. Appropriaton Bill, 1957
relating 1o Supp’ementary
Demands for Grunts for
1957-58. . 1 hour
30 mts,
6. The Additional  Duties of
Excise (Goods of Special
Importance) Bill, 1957, as
passed by the Lok Sabha . 2 hours
7. The Payment of Wages (Am-
endment) Bill, 1957 as
passed by the Lok Sabha . 1 hour
30 mts,
'8, The Parliament (Preven-
tion of Disqualification) Bil,
1957, as passed by the Lok
Sabha . . . 2 hours
9. The Countess of Dufferin’s
Fund Bill, 1957, as passed
by the Lok Sabha . . 30 mts.
10. The Preventive Detention
(Continuance) Bill, 1957, as
passed by the Lok Sabha . 5 hours
11, The Delhi Development Bilt
1957, as passed by the Lok
Sabha . . . . I hour
30 mts,
12, The Citizenship (Amend-
ment) Bill, 1957, as passed
by the Lok Sabha . « 30mts,
13. The Mines and Minerals
(Regulation and Develop-
ment) Bill 1957, as passed
by the Lok Sabha . . 2 hours
30 mts,
14. The Indian Tariff (Second
Amendment) Bill, 1957 as
passed by the Lok Sabha . 1 hour
30 mts.
OTHER BUSINESS
15. Motion  regarding  Food
Situation . . . 4hours,
16. No-day-yet-named Mot n
given notice of by Shri
Kishen Chand regarding the
Scheme for Village Housiig
Projects . . . . 1 hour
30 mts

1In order to be able to complete the
business by December 24, 1957 which
is the day fixed for the adjournment
of the current session, the Committee
has further recommended that the
House should, with effect from today
(16-12-1957) curtail the lunch recess
each day by half an hour and sit
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extra half an hour daily i.e. up to 5-80
pm., and also sit on Saturday,
December 21, 1957.

The House
2 p.M,

stands adjourned &ill

The House then adjoufned
for lunch at three minutes
past one of the clock.

—

The House reassembled after iunch
at two of the clock, TRE VicE-CHAIR-
MAN (SHRI M. B. JosuI) ia the Chair.

THE DELHI MUNICIPAL CORPORA-
TION BILL, 1957—continued.

SurI B. N. DATAR: Mr. Vice-Chair-
man, only a few points remain to be
touched by me and I would do so
presently. I would also invite the
attention of the House to the consti-
tution of what is known as the Rural
Areas Committee. I have already
pointed out to this House that there
are a number of areas which are rural
in character and in order to safeguard
their interests it was thought advis-
able that there should be a Rural
Areas Committee. The original pro-
posal was to have this committee in
an advisory capacity. Then it was
considered that a higher status should
be given to if, and for that purpose
it has been now stated in the Bill that
the Rural Areas Committee will
recommend schemes s6 far as develop-
ment of the rural area is concerned.
Not merely advise, they have now to
recommend. Secondly it has also been
provided for, that the Municipal Cor-
poration shall consult the Rural Areas
Committee in respect of matters with
which it is concerned.

I might also invite the attention of
the House to a committee known as
the Education Committee, which shall
deal with questions relating to educa-
tion, and a provision has been made
for nominating three outsiders who are
experts on education. That also has
been provided for.
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Then we have got also ward com-
mittees consisting of the councillors
from each particula? ward with a view
to facilitate the discharge of functions
closely relating to those particilar
vards. So these are the additional
provisions that have been made in this
Bill.

Delhi Municipal

Then, Sir, so far as the obligatory
functions are concerned, they are tiese
three and they have been added newly,
maintenance of parks, gardens, a fire-
brigade and the protection of life and
property, and the maintenance of
manuments of histarieal interest which
were existing or which would be
existing at the time when the Muni-
cipal Corporation will have heen
formed.

Then, Sir, you will find that, sc far
as the discretionary functions of the
municipality are concerned a very
large number of them have been added
to the list which was already falrly
comprehensive, establishment of
theatres and cinemas, then establish-
ment of asylums for persons of un-
sound mind, of veterinary hosp tals,
relief to destitutes, and a number of
others—I need not go into them.

Then so far as the Standing Com-
mittee of the Municipal Corporation is
concerned, out of regard for the views
expressed by hon. Members on the
Joint Select Committee, the number
of its members has been raised from
twelve fo fourteen. There was a
similar demand for the increase in the
number of members of the three
statutory committees. Now what has
been decided is that, after the second
general election of councillors, provi-
sion would be made empowering the
Central Government to raise the
number of elected members to any
figure not exceeding six. So let us
see how the experiment works.

Then, Sir, a very important provi-
sion has been made regarding the
recruitment to posts under the Cor-
poration. It has been stated that the
power of the Commissioner and the
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two General Managers has been con-
fined to posts with a monthly salary
of less than Rs. 350, and here also rules
will be made, for the purpose of
making recruitment to these posts.
under Rs. 350. For higher posts, Sir,
the power of appointment will vest in
the Corporation, but the Corporation.
naturally has to consult the U.P.S.C.
in respect of posts above Rs. 350 and
also in respect of the two posts of
General Managers, where the consent
of the UPS.C. is considered as
essential,

Now it has also been praovided for
that, in appropriate cases, payment of"
general tax might be exempted in the
case of those buildings of which the
rateable value does not exceed Rs. 100.

Then there are other provisions into-
which I need not go, but I would
point out that in all these cases provi-
sion has been made for various matters
that the Municipal Corporation will
have to deal with.

Lastly, I may point out, Sir, that this
is a fairly bulky Bill, perhaps one of
the few very bulky Bills with which
this Parliament has had to deal. It
might be bulkier than the Constitu-
tion, and I imagmme that perhaps it
might be the most bulky Bill without
necessarily being strenuous, because
most of the provisions are those
borrowed from the Bombay Municipal
Corporation. Therefore, Sir, in the
light of what I have submitted I am
commending this Bill to the accept-
ance of this House.

The VICE-CHAIRMAN (Shri M. B.
Josur): Motion moved:

“That the Bill to consolidate and
amend the law relating to the
municipal government of Delhi, as
passed by the Lok Sabha, be taken
into consideration.”

Dr. R. B. GOUR: Mr Vice-Chair-
man, the hon. Minister for Home
Affairs has even in his speech moving
the motion anticipated some of the
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arguments. Even though he has not
anticipated the force of our arguments
he does anticipate the sense of the
_points that we are going to raise.

Sir, let me at the very outset say
‘that we concede that the Bill, as it has
emerged from the Select Committee,
is definitely an improvement upon the
.original Bill. We also concede that
-starting from the consideration of the
history of local bodies in Delhi, there
is a great improvement. Earlier, in
fact if we could go into the history of
local government in Delhi, there was
hardly any local body worth the name.
Even the present Delhi Municipal
Committee could not be considered as
a really authoritative local body and
there was an agitation, there was a
demand, for a full-fledged corporation
in Delhi on the lines of Bombay. So,
from the point of view of the local
governmeénts as they exist today, the
Jocal government that is going to be
brought about by this Bill is definitely
going to be a big advance. On that
score there is no doubt. But at the
.same time, we from this side look at
this Bill not merely from what the
existing position concerning the local
government bodies in Delhi is; but we
also look at the problem from what it
should be in a metropolis like Delhi.
It was as early as the year 1938 when
‘Shri Asaf Ali moved a resolution
demanding the establishment of a full-
fledged corporation in Delhi. That
resolution had gone through. He did
not bring out actually what he wanted
in the corporation; but at the same
time if he were to be alive amidst us
today and if we were to have con-
sulted him as to how he wanted the
corporation to look like, then obviously
he would go much beyond what the
Home Ministry has today gone in
in relation to the contemplated cor-
poration, in relation to the formation
.0f the States. The hon. Home Minis-
ter said ‘I like big things’ He was
-opposed to the division of UP. He
wanted to have big things and said ‘I
like big things’, and he also proposed
a big Bill in our House. But at the
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same time I should like to ask him
whether it contains big things? From
that angle, one has to see what the
corporation—or I should not use that
word—a local authority is. We want
a metropolitan authority for Delhi.
That is our approach. Not only
because it is the capital city of this
country, but also because this parti-
cular Union Territory of Delhi has
been deprived of a State which it
used to enjoy earlier. And when the
States reorganisation was contemplat-
ed, the people of Delhi were promised
that it would be a fairly powerful
corporation that they would have in
place of the State of Delhi. I quite
understand that the States Reorganisa-
tion Commission was not—it was not
referred to that Commission—to con-
sider the question of the scope, the
area and the authority of the Delhi
Municipal Corporation. But the States
Reorganisation Commission did go into
this question from the point of view
of the fact that they were going to
recommend abolition of the State
legislature in Delhi. And now what
is that? In the States Reorganisation
Commission’s Report on pages 159 to
162 they have dealt with this question.
They have gone into the historical
aspect of it and from page 160 of that
Report, let me quote for the benefit
of the hon. Minister and also for the
benefit of the author himself, lest he
might forget, what he himself has
written and submitted to the House.
On page 160 it is said in that Report:
“From the point of view of law and
order, the social life of the people,
trade and commerce and common
public utility services, Old Delhi and
New Delhi now constitute one inte-
grated unit and it will be wholly
unrealistic to draw a line between the
two.” This argument is used to
separate New Delhi area from the rest
of Delhi when the people of Delhi
demanded that Delhi State should be
there and if the Central Government
wanted the capital out of Delhi State,
then it could exclude New Delhi area

from its’ purview, and Delhi State
could comprise of those areas which
are outside New Delhi area. Byt this
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argument was used to deny the Delhi
State. They said that New Delht and
Delhi could not be separated for any
cogent reason and, therefore, they
should not he separated; and, there-
fore, you could not ask that New Delhi
could remain under Central Govern-
ment and Old Delhi could remain
under a separate State. Now, this
argument was used for denying a State
to De’hi, when the people of 1elhi,
when the then Government of Delhi
pleaded that if you wanted the capital
to be outside the Delhi State, then you
have it separate and you give us the
State. Then you said that New Delhi
and Old Delhi cannot be separ-ated.
For the purpose of their having a State
of Delhi you said that New Delhi and
Delhi could not be separated. Then,
when the urge, when the demand for
a united administration for the entire
Delhi and a State legislature in Delhi
was at a high level, do you know what
you told them? You told them this.
This is what the Report says in para-
graph 593, on page 161. I am quoting
the end of the paragraph. This is
what you said: “Having taken all
these factors into account, we are
definitely of the view that municipal
autonomy in the form of a corporation,
which will provide greater local auto-
nomy than is the case in some of the
important federal capitals....”—
please mark the words ‘greater local
autonomy’ “....is the right aid in
fact the only solution of the problem
of Delhi State” Now, this is what
you said.

Sarr J. S. BISHT: Who said?

Dr. R. B. GOUR: The States Re-
organisation Commission, members of
the Commission, and I think we have
discussed this report and admitted
most of it. This is what you have
told, that you are not going to have
the State. Now, the entire area of
Delhi—New Delhi and Old De hi—is
to be one. There are no cogent reasons
to divide them. There is no dividing
line between the two areas. You also
said that it should be an author:tative
corporation, more authoritative than is
the case in many of the {federal
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capitals. This 1s what was promised
to the people of Delhi when you were
taking away the State of Delhi from
their hands and when you wanted
that Delhi should be a centrally
administered Union Territory. That
was the promise then.

Surr B. K. P. SINHA (Bihar): That
was a recommendation, not a promise.

Dr. R. B. GOUR: Now, Sir, the hon.
Minister comes and tells us—well,
those quotations are there—about
Washington. I do not know why
Washington is generally quoted. But
you did not promise the people of
Delhi that like Washington you are
not going to have a local authority.
You did not tell them. Had you told
them earlier, had you brought the
example of Washington then, obviously
things would have been different in
Delhi . . .

Surr B. K. P. SINHA: Scarcely also
like Bombay.

Tue VICE-CHAIRMAN (Surt M. B.
Josur): You will have your turn to
reply.

Dr. R. B. GOUR: Things would have
been different. But the fact is, and I
think the hon. Minister also concedes,
that you did not give them the idea
that they were going to have the same
fate as that of Washington. You told
them you will have a local body with
greater authority than is the case in
many other federal gapitals and today
you say that Bombay Corporation is
our model. I do not know. We
thought that Delhi Municipal Corpora-
tion would be the model for all other
corporations. Models are created. We
thought that after ten years of freedom
—when a particular political party
which has fought for local self-gov-
ernment authority in the past was
creating a local self-government
authority in the capital—you were
going to create a new model of that
dream of Shri Asaf Ali when he moved
that resolution in tfhe year 1938, We
did not know that you would only have
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the Bombay Corporation as your
model. This is what, not we, but even
outside visitors to this country say
about the Bombay Corporation. Quite
true, perhaps the Bombay Corporation
is the best in the country today as it
stands. Obviously Calcutta Corpora-
tion could not be a pride to the coun-
try. It may be to Mr. Basu but not
to the country. A Corporation which
has not got adult franchise cannot be
a model for us.

Regarding Bombay, this is what
they say This is what Mr. Robson
who was an authority on local seit-
government has written in his book
“The Great Cities of the World” about
the Bombay Corporation: “We cannot
regard Bombay as fulfilling the essen-
tial conditions to qualify as a self-
governing  body.” Even though
Bombay is the best Corporation that
we have in India, it is not the best
that we could conceive of, and we
should not have it, and much less
would it suit, as a model to the
metropolitan city of Delhi, to which
you promised a Corporation with
greater authority than was obtaining
in many federal capitals of the world.
Sir, this is what Mr. Robson says about
the Bombay Corporation: “We cannot
regard Bombay as fulfilling the essen-
tial conditions to qualify as a self-
governing body now, that not only the
deliberation of policy, the passing of
ordinances and the control of finance
shall be within the orbit of an elected
council, but also that executive power
shall belong either to the council or
to the organ appointed by the council
or to the officers directly elected by
the citizens.,” That is the kind of
Yocal self-governing body that a proud
citizen of a free country should aim
at, should dream of.

Now that the Bombay Corporation
has been kept as a model, it is the
Bombay Corporation Act that has in
fact to be modified, from the point of
view of the present requirements of
the growing demand on the part of
the people who have not the authority
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in running their own affairs. But the
Government comes and tells us that
the Bombay Corporation is the last
word; thus far and no further. That
is one basic objection, Sir, that we
have towards the approach that the
Government has set itself in relation.
to this particular Bill.

Sir, as regards the jurisdiction of
the Corporation, it is not only the
Stales Reorganisation Commission that
conceived of a unified local authority.
It is not only the idea or spirit under-
lying the whole report that you will
get a unified corporation with better
authority. Not only that. -Let us see
what the Jaundice Committee told us.
In fact the Jaundice Committee went
into the question, and their report is
a scathing attack on the municipal
authorities in Delhi. The Jaundice
Committee report is a scathing attack
on the territorial fission of this area
because of which administration is
not possible, health and sanitary
administration is not possible. They
have said that a unified Corporation
on the lines of the Bombay Corpora-
tion seems to be urgently needed.
This view was strongly pressed by the
witnesses of the Delhi Municipal Com-
mittee and the New Delhi Municipal
Committee. Both said let there be a
unified Corporation.

Surr B. K. P. SINHA: What report
is that?

Dr. R. B. GOUR: This is the Jaun-
dice Committee Report. But do not
read it with a jaundiced eye. This
was a Committee appointed to go into
the causes of outbreak of jaundice in
Delhi.

Then the Delhi Municipal Committee
organisation also suggested that there
should be one Corporation for the
entire area. Now, Sir, from all this
evidence, from all these authorities,
there is no reason why New Delhi
should be kept separate. But the hon.
Minister has said that most of it is
Government property, that 90 per
cent, of it is Government property,
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and therefore what is the use of hav-
ing this vast white elephant in the
Delhi Corporation, on which you have
to spend and from which you cannot
get anything? But the hon. Minister
was trying to give a lullaby under a
fallacy to this House. He thinks that
he could get away with the idea that
even if New Delhi is transferred, the
Delhi Corporation will not get any-
thing from New Delhi. He forgets
that even in that area which is calleq
New Delhi there are houses occupied
by big private merchants and vested
interests. They have brought pres-
sure on the Government, and a memo-
randum has been submitted by them
that New Delhi should not be in:lud-
ed. I do not think that the Govern-
ment servants have given a memoran-
dum that it should not be included,
but it is these vested interests who
have given a memorandum to the
Government that this area should not
be included. They do not want 1o be
in the Corporation because they will
be taxed.

Surr J. S. BISHT: They are taxed
here also.

Dr. R. B. GOUR: Then Sir, I would
like to draw the attention of the hon.
Minister to the recommendation of the
Local Finance Engquiry Committee. I
‘will not deal with this matter in great
detail but I will deal with their taxa-
tion proposal. The Committee has
-categorically said that Government
property should not be excluded from
the purview of taxation. Neverthe-
less they have said that the Ccnsti-
tution stood in the way. If you think
that Central Government property
'should be excluded, then give an
equivalent amount as grant, This
particular recommendation of the l.ocal
Yinance Enquiry Committee was, if I
am correct, accepted by the Local
‘Self-Government Ministers Conference
in 1954. Now,if you are not giving
New Delhi, then obviously you will be
giving an equal amount in grant to the
Delhi Corporation, an amount equal
to the tax that could be collected if
‘the Government property was also to
be taxed. At the same time you are
absolving yourself from paying the
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service tax. You are not giving the
property tax. Therefore, to say that
with the inclusion of New Delhi there
will not be any addition of revenues
to the Corporation, I think, is a fallacy
which the hon. Minister has inadver-
tently indulged in. Funds will also
have to go on the basis of assessment
of an equivalent grant, Therefore,
there is no reason even from this
aspect to exclude New Delhi.

Then, Sir, it is said that the diplo-
matic enclave is there. It is not the
whole thing. Even in the London
County Council area the diplomatic
corps is there. I think they have got
more diplomatic corps there than we
have in our country, and yet tf@whole
area is part of the County Council.
They have not excluded that area.
They do not have a better half in
that particular City of London. Why
do we, who are a part of the Com-
monwealth, not take this particular
theme from London? You want to
remain in the Commonwealth with al}
its vices but without its virtues. Sir,
his argument is also no argument from
the point of view of unification of
local administration in this area.

Then, Sir, they say that most of
them are Government employees, that
they will not have the right to contest
elections. He eloquently suggested
that they are disfranchised. I do not
say that they are disfranchised. You
know what you have done under
clause 506 of this Bill. You have
asked the New Delhi people, Govern-
ment servants and all, 1ll those who
would go to elect the Councillors if
New Delhi was to form part of the
Delhi Corporation area, all of them
will elect some persons who in their
turn will elect the Members of Rajya
Sabha from Delhi. That means the
citizens of New Delhi, the Government
employees who, you said, will not be
able to contest, will contest, will parti-
cipate, will vote in the elections of
an electoral college which is going to
elect the Members of Rajya Sabha—
a very political election, mind you.
Problems of party politics will come
in Parties will approach the electo-’
rate for the election of the electoral
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college and where will the Govern-
ment employees go? The Government
employees will take part in the Parlia-
mentary election, Lok Sabha election
Again, they will take part in a local
Government election where no poli-
tics 1s 1nvolved, where only health,
sanitation and a popular approach
towards developing the health and
sanitation of the areas mvolved are
concerned You may bring the Gov-
ernment employees as an argument
against including New Delhi in the
Delh: Corporation area.

Delhy Munwcipal

Therefore, 1t has noe cogent reason,
there 1s no understandable pretext to
keep Rew Delh:i outside the area of
the Delhi Corporation.

I come to the question of the powers
of the Corporation The hon. Home
Minister has very eloquently tried to
show to us the virtues of the separa-
tion of the deliberative from the
executive powers Here again, Sir,
the hon Minister was 1ndulging in a
very great fallacy He wanis us to
believe that all the 1ills of local self-
government flow from the combina-
tion of these two, executive and deli-
berative powers And he wants us
also to believe that the very separa-
tion of the two will mean that the
1lls will go and what will remain will
be the best Well, I do not think so
No authority on local self-government
has said that this combinafion 1is at
the root of all the 1lls of local self-
government or that the local govern-
ments are not functioning properly,
because of the combination of the
deliberative and executive powers
The hon Minister has quoted
Shr1 Aggarwal Well, I have respect
for Mr Aggarwal But I do not know
why the Municipality has no respect
for him, for the evidence that he has
tendered before the Joint Select Com-
mittee He was taken to task for
that, he was flayed for having given
that particular evidence which he has,
It is not my Party alone that has done
1t; the Congressmen also have criticis-
ed him openly on the floor of the
Municipal Committee Chamber that
the evidence that Mr Aggarwal has
given before the Joint Select Com-
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mittee is contrary to the memorahdum
itself that he was expected to submit
to them on behalf of the Commuittee
I think, Sir, the House 1s well aware
of the whole thing, of the discussion
going on 1 the Delhi Municipal Com-
mittee Sir, even if he has said that,
he has said so, I should say, under
fire of cross-examination’ because, if
we take care to read the entire evi-
dence which covers so many typed
pages, we will find that this gentle-
man has contradicted much of what
he has said in his original evidence
in the cross-examination by the Chair-
man of the Joint Select Committee

Surt B K P SINHA It 1s only Imn
the cross-examination that truths are
brought out

Dr R B. GOUR: But, if the hon.
Member 15 aware of the affairs of the
Congress Party, he should be aware
of the fact that the presence of such.
a weighty Minister as the Home
Minister does not bring out the truth;
it suppresses 1t

Surr B N DATAR-: It 1s the pre-
sumption of the hon Member, Sir

Dr R B GOUR Anyway, Sir, you
are creating a sort of diarchy in the
Corporation

Surt SANTOSH KUMAR BASU
(West Bengal)' Dr Gour’s experience
of the Joint Select Committee 1s that
the presence of the Home Minister
suppressed the truth So far as he
was concerned, he was given the
utmost latitude in hearing

Dr R B GOUR I am not here to
divulge all the secrets of the Joint
Select Committee But, at the same
time I would humbly submit that L
am not a member of the Congress
Party who could be suppressed

I would very 1iespectfully subnmut
to the Government that this question
of powels 1s creating a bad blood 1n
every local authority where you have
completely separated the executive
and the deliberative powers This has
to be very seriously considered I do
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not kriow if the hon. Minister is aware
of the Local Self-Governments Caon-
ference that was recently held. There
also, this very question was seriously
discussed. In every Corporation aand
municipality, in every local govern-
ment authority, this problem of com-
plete division of the two powers, the
complete separation of the delibera-
tive and executive powers, is creating
a lot of bad blood. The executive
administration and the deliberative
Corporation, instead of making a
cooperative endeavour of builing up
the Corporation in several ways, are
found at loggerheads. That is f{he

Delhi Municipal

experience. We have to consider this
question very seriously. They say
that the Mayor is the deliberat.ve

head or dignitary in London. Quite
true. But the Mayor is not the only
authority in London. He is the titular
and dignitary head of the Loncon
County Council. There is no doubt.
But the executive authority is nol a
Municipal Commissioner in London
and even if that is so, London is
famous for its hard-boiled bureau-
cracy. Did we want it when we were
fighting against bureaucracy? Do we
want it now? Is that the concept of
democracy that we want to dish sut
here today, after eleven years of free-
dom? What did the Prime Minister
say immediately after freedom on the
7th August, 1948? This is what the
Prime Minister said inaugurating the
Local Self-Government Ministers Con-
ference:

“Local Self-Government is and
must be the basis of any true system
of democracy. We have.got rather
into the habit of thinking of demo-
cracy at the top and not so much
below. Democracy at the top. will
not be a success unless it is built
up on this foundation from below.”

This was the outlook that our
national leaders had when they were
fighting for freedom or in the first
year of their remaining in power.
(Interruptions.) .I am reading from
the Local Government Finances
Enquiry Committee. This is the parti-
cular quotation. What has happened
between 1948 and 1957 that you have

i
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become so much suspicious of local
governments as to come and say that
if they are not separated, then the
elected element will have an adverse
effect on the administration and that
problems will be created. And you
suggest an elected member. I am
sorry. I am an indirectly elected
alderman so far as Parliament is con-
cerned. But the hon. Minister is an
elected Member of the Lok Sabha,
He comes and says that elected mem-
bers spoil the administration, that the
elected councillors can influence,
whereas a rigid growth of bureaucracy
under the Corporation cannot be
influenced or is inalienable. Does he
want to suggest to us that the execu-
tive be absolutely separated and let,
therefore, the hon. Mayor and his
whole followers be confined to certain
deliberations and policies? I think,
Sir, it will be a bad day for the coun-
try, when people elected to such an
authority have not got such close
association with the administration as
will make them good politicians to
give political service to this country.
Local government authority is the
first boon where the citizens of this
country have to learn about the func-
tioning of elected bodies. If this is
to be our approach towards the elected
elements in that body itself, then,
God help our democracy. Exactly we
are coming to look at things from
above. If this is the approach, then
that is certainly not the approach
which the national movement gene-
rated in this country towards local
self-government.

Sir, I think he has misquoted our
dissenting note. We have said that
the Mayor could continue as a digni-
tary because in a capital city like
Delhi, we do realise that with the
functions of a Mayor as a dignitary
and a titular head that he is, you
could make the Chairman of the
Standing Committee as the executive
authority of the Corporation and the
Commissioner to function under him.
That is what we have suggested in
our dissenting minute and the hon.
Minister will find this if he has care-
fully looked into it. We do concede
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that we may have a titular head but
at the same time let the elected Chair-
man of the Standing Committee be
the executive head of the Corporation,
Therefore, to separate the deliberative
and executive powers is to create two
departments, two absolutely indepen-
dent departments, one of the elected
members and the other of the bureau-
cracy. We cannot equate the twao,
We cannot have two distinct depart-
ments one absoclutely independent of
any control by the other. We object
to it not only in principle, but in
practice also it is going to create diffi-
culties. It has been doing so. In
Bombay it is said that the Corpora-
tion is an exemplary Corporation,
True, but what is happening in
Bombay today? So far there has been
no conflict between the Commissioner
and the Mayor. So far I quite con-
cede that there might not have arisen
major difficulties and problems bet-
ween the two wings, but after the
recent elections, if the hon. Minister
would carefully go into the affairs of
the Delhi Corporation, he will find
that conflicts have arisen.

Surr H. D. RAJAH (Madras): Delhi
or Bombay?

Dr. R. B. GOUR: In Bombay. In
Bombay conflicts have arisen because
the Commissioner has to work under
the old system, obviously under the
Bombay Government, and the Mayor
belongs to a different set-up with a
different approach. I am told that
these conflicts are arising even in
Bombay, with this sort of complete
separation. I may for the benefit of
the hon. Minister quote from one of
the publications of the Government of
India. This is what the report entitled
“Local Self-Government Administra-
tion in States of India, 1956”, a Minis~
try of Health Publication says:

“The special features which have
contributed to the successful work-
ing of the Municipality may be
noted. They are (a) the absence of
communal electorate and specia]
reservations throughout the history
of the municipality and (b) the
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separation of executive and delibe-
rative functions and the harmony
with which the two wings have
worked together.”

This is on page 19 of the book.

There will be no harmony, because
it is quite possible as in Bombay now,
the Government may be run by some
party and the Corporation by some
other. Therefore, conflicts are certain,
and if they arise, who is to be the
deciding factor? The deciding factor
has to be the electorate, the elected

body. Therefore if the executive
department and the deliberative
department are separated, it would

only serve to disrupt harmony, and
there is not going to be any success.
So, what we want is that the execu-
tive power should also remain with
the elected representatives. That means
that the executive head should be an
elected representative, and for this
purpose we suggest that you can have
a titular head in the Mayor but let
the Chairman of the Standing Com-
mittee be the executive head of the
Corporation, and as a corollary the
Commissioner should be appointed by
the Standing Committee in consulta-
tion with the Union Public Service
Commission rather than by the Gov-
ernment of India, or their adminis-
trator in the Union Territory. The
Government seems to think that a
complete separation of the ®xecutive

and the deliberative departments
would save the Corporation from
many ills. But it is surely going to

create new problems, new difficulties,
and the smooth running of the
Corporation will be jeopardised. We
are not only opposed to this in
principle but experience also has
proved this to be undesirable.

Now, there are similar arrangements
elsewhere too, e.g—I am not quite
sure—in New York. There the Gov-
ernor is the titular head, whereas the
Mayor is the executive head. In
Tokyo also there is some such arrange-
ment, but it is a metropolitan assembly
or authority, and the Mayor is the
executive head of that authority. That
being the case, I do not know why our
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choice should rest partly with
Washington and partly with London,
not the whole of it? 1 therefore very
humbly suggest that these points will
have to be considered from the point
of view of having a really authorita-
tive Corporation in Delhi as suggest-
ed by the States Reorganisation Com-
miskion with more autonomy as is
obtaining in many other Federal capi-
tals. I am again and again repeating
this because I am afraid that even the
authors of the S.R.C. Report might
inadvertently oppose something wh ch
they themselves have been desiring

Sumnt H, D, RAJAT:
discarded it,

They Thave

Dr. R. B. GOUR: Then, Sir, I would
come to the authorities of the Corpora-
tion. Here I am happy that the hon.
Minister himself has touched on the
question of the Delhi Development
Bill. T thought that the matter would
not be taken up, when this Bill is
being considered, but it is good that
he has raised it; what he wants really
is that the debate on that Bill must
confine itself to the provisions of the
Bill rather than to the whole scherne
of it. I agree with him. Even though
some of the Ministers think that there
is no common ground between the
Communists and the Congress, at least
on some matters we are on common
ground, at least to this extent. Let us
discuss that part of it now when we
are discussing this Bill. He has advo-
cated complete separation of the deve-
lopment authority and the local autho-
rity. I know that there is only one
other example, and that is the Gov-
ernment of India, which wants a cora-
plete separation of the two. Sir, here
again, I would like to draw your
attention to this. He has said also
that the local authority with its limi-
ted finances cannot take up the gues-
tion of development, and therefore it
should be the exclusive prerogative of
the Government, whether it is the
Central or the State Governmert.
After all, when you are going to give
certain powers, you should also give
them certain funds. Powers and funds
should go together. Otherwise, powers
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are useless, and this is what has been
said by no less a person than Sardar
Patel, Sardar Patel himself long ago
said that powers and funds should go
together. This is what he said in
Surat in 1935. I am again quoting
from the report of the Local Finance
Enquiry Committee, almost on the first
page. This is what he said:

“It is being said that the franchise
of the electorate has been enlarged
and the local bodies have been
given very wide powers. True, I
accept it. But what good would
come out of it unless and until the
question of local finances is settled
first?  The extension of franchise
and widening the scope of duties
would be like dressing a dead
woman.”

He had a very sharp tongue and I
think that in this respect I too have a
sharp tongue. He said that they were
dressing a dead woman, and here you
are dressing a dead woman to call it
the Delhi Development Authority and
not give it the necessary funds. Autho-
rity and funds should go together.
Basing mainly on this premise, I would
say, tell me which authority has sug-
gested that a complete separation is
going to do good? In fact the authori-
ties have said that separation of
improvement authorities from the local
authority is creating the problem. I
don’t know, I am open to correction
but the Birla Committee also sug-
gested that it should not be an ad hoe
body and more than that. When this
particular charge was made that the
local authorities are to be blamed for
lack of improvement and therefore the
Improvement Trust must be separated,
this is what Mr. Kagal, in a report on
‘Town and Village Planning in India’
appended to the Bhore Committee
Report Volume III, page 885 said. He
was speaking of the critics of local
authority in relation to Town improve-
ment. He says that the responsibility
for creating the slums has to be shared
by the Government, the industries and
the public. He talks of the slums
created and says why it is that
Improvements are not taking place.
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He deals with the whole thing and
says that the slums are created by the
labour who have no housing, The
labour comes from outside and they
have to stay wherever they get a plot
of land and that creates slums. Gov-
ernment takes away the funds in the
shape of taxes from the industry.
Therefore it is their responsibility—
that of the industry and the Govern-
ment for having created the slums.
The local authority is given the chance
of clearing the slums created by
others. Having dealt with this aspect,
he says:

“It Local Self-Governments have
failed, the Government’s share in
that failure due to errors of omis-
sion and commission cannot be
entirely disowned.”

This is how he put the blame on the
Government. So don’t criticise the
local authorities for lack of develop-
ment because if ad hoc unplanned
development goes on and for which
you and the industrialists are respon-
sible, then the poor local authorities
cannot be blamed for the slums that
have been created or for the unhealthy
conditions that have been created. So,
if you suggest that development will
become a problem for the local autho-
rity, then it will remain a problem
even if you also don’t allocate any
finance to them. I would like the hon.
Minister to kindly envisage a local
development authority as envisaged in
the Bill without the funds that you
are going to give. Will it be able to
do one single job? Also envisage a
Jocal development authority as part of
the Corporation and then have some
funds allocated to it or passed on to
them—the Delhi Municipal Corpora-
tion. Don’t you think it will be able
to do the job? It will. Therefore,
don't think in terms of powers with-
out money. In that case even the
present authority you are envisaging
will not function. The same Bhore
Committee has gone into the question
in a little detail and they say in
Volume II, page 238 this. They have
tried to tell us how the Development
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Authorities and  Corporations in
foreign countries work. This is what
they say in para 22 of Chapter 12,
page 238:

“We have already stated that in
England local authorities have
been responsible for nearly a cen-
tury”’—

This was in 1946—

“for the control of State-aided

housing.”

What England did 100 years ago,
Delhi refuses to do now. That is the
position. They say:

“In Holland and Germany, it is
understood that city corporations
are responsible for all housing in
receipt of public aid, that of co-
operative societies as well as their
own construction.”

If that is the position in foreign coun-
tries—I am only quoting those coun-
tries where like-minded Governments
operate and therefore I think the hon.
Minister would not curse me too much
for quoting these inconvenient . . .

Surr B. K. P. SINHA: What is the
practice in unlike-minded countries?

Dr. R. B. GOUR: That he could him-~
self go and see. I am at the moment
busy with certain arguments and am
giving you certain facts. Therefore
the local Government authorities have
to be given the charge of development
and this was the recommendation of
almost all Committees that have gone
into this question and it was this
experience that prompted the Bombay
Corporation to take over the Bombay
Improvement Trust. This is wht the
Delhi Municipal Organisation Enquiry
Committee said on page 385 of the
Local Finance Enquiry Committee
Report:

“From the point of view of the
development of healthy local Self-
Government also, these ad hoc
authorities, predominantly compos-
ed as they are of persons who are
not elected either directly or
indirectly, tend to weaken local
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interest in the services admin ster-
ed by them except remotely, for the
electorate cannot call to account its
representatives if anything goes
wrong or if its wishes remain unful-
filled.”

“That is what they said. They did not
want the ad hoc and such bodies creat-
ed over which the electorate has no
control. The minute of dissent attach-
ed to this report by Sir Arthur Dean,
Mr. V. S. Mathur and Mrs. Hanna
Sen also emphasises this aspect as
they recognize: “Obviously however,
their (ad hoc bodies’) existence would
militate against popular control for
the functions are primarily and
patently municipal.”

Delhi Municipal

This is what the Minute of Dissent
stated. I would again quote what the
Local Self-Government Expert Com-
mittee appointed by the Government
of U.F. said. I don’t know, and per-
haps the Minister might very well say,
that the Government of U.P. have
rejected that report. It is a habit
with many Governments in our coun-
iry to appoint a Committee and then
sleep over the report of that Commit-
tee or treat them with a very digni-
fied negligence. That they do. I am
not going into that. They might have
rejected the recommendations o that
Committee but this is what the Com-
mittee said:

“In our opinion, time has come
when the work of improvement of
cities should not be entrusted to a
separate body of persons and we
therefore suggest that all improve-
ment trusts in the province should
be abolished and the provisicns of
the Improvement Trust Act should
be incorporated in the Municipali~
ties Act . . .7

Even a Committee in U.P, suggests it.
Because U.P. is not supposed to be
such an advanced State in relation to
Local Self-Government.

Surr B. K. P. SINHA: Which is an
advanced State?

Dr. R. B. GOUR: Bombay. So these
are the authorities. So development
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cannot be isolated and separated from
the municipal functions. That is why
the creation of a separate develop-
ment authority militates against the
very conception of healthy develop-
ment of local self-Government.

Having sald so much on that score
at this stage, I pass on to the provi-
sions in regard to other authorities
under this Corporation. I am sorry,
that health is also treated with a simi-
lar negligence. I am unable to under-
stand this because Delhi has no State
Government. It is not like Corpora-
tions in Allahabad, Lucknow, Bombay
or Calcutta where there is a State
Government and there is a Public
Health Department of those Govern-
ments, Here you have a TUnion
Territory, you have a small Public
Health administration of that territory
and even in this small area, you have
divided the State Health subject into
two  absolutely different depart-
ments, One is sanitation and water
supply under the Corporation and the
other is other health services under
the Union Administration. This is
going to play havoc and we have had
it here when we had the jaundice
epidemic break out, I cannot under-
stand why the recommendation of the
Bhore Committee is sought to be
ignored on the question of integrating
the health services and administra-
tion in the Corporation. Even the
Bhore Committee did not like the
idea of a complete division of health
services in major cities. On page
107, if I remember aright, of volume
III, they have suggested a whole
scheme of integrated health services
for all major corporations like Bom-
bay and other cities. 1 may tell you
we cannot equate Bombay with Delhi
in this .respect, because there is a
whole Health Department for Bom-
bay, as also in the case of Andhra
Pradesh, Madras, Uttar Pradesh and
others. But in Delhi you have got
only the Union Territory and a very
small Health Service which you have
under the Administrator, and a big
or small sanitation service under the
Corporation. We are in fact, I am
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afraid, playing with the health, sani-
tation and hygiene of the city when
we completely separate these things.
We must have a unified health ad-
ministration within the Corporation
as suggested in the scheme of the
Bhore Committee. This scheme under
the Chief Executive Officer of the
Municipality integrates all the con-
ceivable health services, from the
central services like water supply and
sewage, to the auxiliary services like
nursing and even special services.
The entire thing is unified and inte-
grated within one set-up under the
Chief Executive Officer of the Corpo-
ration. This is actually the scheme
that they suggested for major cor-
porations like those in Bombay, Cal-
cutta etc. Why should we not imple-
ment it in Delhi, where it is more
necessary than even in Calcutta or
Bombay, because as I have said, in
those States there is a State Health
Service and the whole administration
by the State Health Department is
there. But here you have nothing of
that sort. You have not integrated
the Health Department with that of
the Punjab or U.P. You have only a
small Union Territory with sanitation
and health primarily under the health
administration of the Union Terri-
tory, without integrating all the ser-
vices under one Corporation. In this
you are playing with the health of
the city and it is going to create diffi-
culties. Lack of co-ordination and
lack of integration will create pro-
blems as we did see when the Joint
Water and Sewage Board operated in
the past, and even today it operates
in the present scheme of things. The
committee that enquired into the out-
break of jaundice said that because
the Director of Health Services was
not there and there was no co-brdina-
tion between the engineer and the
Director of Health Services and the
other authorities, the whole thing
could not be controlled. Therefore,
in a city like Delhi, the question of
having an integrated health structure
and health service under a common
authority, under the Municipal Cor-
poration which is t0 be established is
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absolutely necessary, not merely from
the theoretical angle of getting more
power to the Corporation but from
the practical angle of getting the pro-
per health services for the city.

Next I come to the subject of edu-
cation. The hon. Minister said that
the Delhi people cannot cater to their
requirements of primary education,
so why think of secondary education?
Again the same argument is there.
After all, I should have thought that
secondary education in Bombay is
part of the whole secondary education
of the entire Bombay State. Here in
Delhi you have a separate board for
secondary education. It is not part of
any other State. You have now the
basic, the primary, the secondary and
all sorts of educations. Do you envis-
age an integrated picture or not? Do
you envisage an integrated and co-
ordinated picture or not? Are you
going to give a divided code and a
divided counsel to the people of this
metropolis even from the angle of
powers for a corporation like that of
Delhi which has been deprived of
a State? It is necessary to seriously
think of secondary education becom-
ing part of their education under
clause 42 of the Bill,

Next I would like to refer to the
authorities that are already envisaged
in the Bill. We do concede the neces-
sity for the representation of officials
on such committees like the Electri-
city Committee, the Water and Sewage
Board etc. that has been suggested in
clause 43 or 44—I forget which. But
there seems to be an apprehension
against the damage that the elected
elements will do to the Transport
Committee, the Electricity Undertak-
ing Committee and the Water and
Sewage Committee. The idea seems
to be: Let us see. For the present 4
and 3 will be all right, 4 elected
members and 3 officers. And if it is
felt necessary for the next elections,
we will see. It could be increased to
5 or even 6. That means at the
moment, it looks as if there is an
apprehension on the part of Govern-
ment that the elected elements are a
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sort of some compulsory evil which
has to be somehow accommodated

and, therefore, let this genius and
talent of the saintly and godly admin-
istration have sufficient power fo see
that this evil element of the electec
persons does not play havoc with
these boards and committees. That
seems to be the approach, at least for
these four years. Of course, thesa
things are going to the Corporation
for the first time. But the people are
not going to the elections for the first
time. Those people have elected
Members to Parliament. Is it sug-
gested that these same people will
eleet such bogus members to the Car-
poration as will spoil the whole thing
that has been built up by the Gov-
ernment? Does it mean that? 1 do
not know. After all, you are going
to put up the candidates. Do you
think that the candidates put up by
you are going to be such elements as
will spoil these undertakings 1f they
are put in a majority on these com-
mittees? Well, I have no illusicns
that any other political party will be
in a majorily in Delhi for ten years.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Thank you for
conceding ten years.

Dr. R. B. GOUR: You will have a
convenient majority for ten and even
fifteen years and if you mend your
ways, for ever. Therefore, this ap-
proach itself is defective and I think
Government must very seriously think
and this House must very seriously
consider the question of increasing the
elected element in the authorities
under the Corporation that are envi-
saged under, I think clause 44 of the
Bill.

Next I come to this wonderful insti-
fution of aldermen., The hon. Minister
tried to play on the sentiments of the
Members of the Rajya Sabha when he
said aldermen themselves should not
oppose the institution of aldermen.

Srrr SANTOSH KUMAR BASU:
That is fribute to the Members of the
Rajya Sabha, not playing with their
sentiments.
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Dr, R. B. GOUR: I am not exagge-
rating the influence of my Party but
I warn you not to minimise the
strength of yeur Party. You can get
anybody elected. Why do you think
that talented people put up by you
will not get elected? I am not
exaggerating the influence of my Party
but am only warning you not to
minimise the influence of your own
Party,

Delhi Municipal

indirect
bringing

Mr. Vice-Chairman, this
election of aldermen, this
in of indwrect element, does not
synchronise with the scheme of
democratic things that you envisage,
This 1s the only argument that has
been told to us but there is certain
other thing behind this and it is this.
There was a memorandum suggested
by a certain body of vested interests
that there should be professional
representation in the Corporation func-
tional representation in the Corpora-
tion, representation for the industria-
lists, merchants and gentlemen of high
money. They did not expect that
people will elect them  because by
now the people have been educated
and have been made conscious of the
fact that these gentlemen are anti-
social elements. That being so, they
will not be elected and that is the
reason why they want indirect and
functional representation. We do
not subscribe to that idea at all
Even if you say that labour will be
gven one seat in the group of alder-
men, I do not want because, labour
as a class, as the most selfless class in
our society, has to approach the
other section of the people and get
.elected. Labour need not come
through the backdoor. It is against
the dignity of labour to do such a
thing and it is only the vested
interests, gentlemen belonging to the
vested interests who want to do this.
Therefore, the institution of alder-
men is not correct. If persons of
eminence like Mr. Basu stand for
election, they will be elected but not
persons belonging to other vested
interests.

!
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Surr SANTOSH KUMAR BASU: 1
have never been an alderman. For
twelve years I was a Councillor.

Dr. R. B. GOUR: That is the idea
behind this scheme. It has nothing to
do with democracy and it has nothing

-to do with talent,

In regard to this system, the mode
of elections suggested by Government
is not the same as exists in Bombay.
The system in Bombay has worked
satisfactorily and very well. They
have the plural constituencies and
cumulative system of voting. If four
candidates could be returned from
that constituency, every voter has
got four votes and he can cast all
the four in favour of one or two in
favour of one and two in favour of
the other. That is how it obtaing in
the Bombay Municipal Corporation.
I know that the other district boards
and municipalities do not have simi-
lar arrangements. They have got
plural constituencies and distributive
votes, one for each.

Surr AWADESHWAR PRASAD
SINHA (Bihar): Mr. Vice-Chairman,
how long is the hon. Member going
to speak? Time is limited but his
speech seems to be unlimited. The
Bill ig limited to 500 and odd clauses.

Dgr, R. B. GOUR: Why don’t you
have a similar proposition here? Why
can’t you have the plural constitu-
encies and cumulative system of
voting? You have got the plural or
rather the double-member constitu-
encies but have given up the cumula~
tive system of voting. We feel that
next to proportional representation,
cumulative system is the best because
in that respect it is more democratic
in the sense that the Corporation
elected on this system will by and
large reflect the cross-section of the
electorate itself whereas the single-
member constituencies and that sys-
tem that we have adopted on the
British model does not give similar
results. Theretfore, Sir, I think it is
necessary that the cumulative system
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of voting should be adopted along
with the plural constituencies that the
Bill suggests.

I now come to the question of
finance and taxation. I am not going
to tax my hon. friend, Mr, Sinha
more on this point but I would only
crave his indulgence for a few
minutes because I am now coming to
a very important aspect of the Bill
and that is about finance and the
taxation proposals envisaged in the
Bill. Here I am going to raise some
important points. The first and fore-
most point is the question of Gov-
ernment property, whether it should
be taxed or not. I do understand
that the Constitution does not allow
any property tax to be levied on Gov-
ernment property but I would defi-
nitely ask the Government and the
House to carefully examine this ques-
tion from the point of view of finances
for the local bodies. Now, Sir, the
Local Self-Government  Ministers’
Conference, in its resolutions passed in
the year 1948, suggested two things. I
am quoting from the Report. “The
-Conference agrees that the financial
‘resources of the local bodies are
inadequate.” This is the wording of
this Resolution of the Conference of
the Ministers of Local Self-Govern-
ment. ‘“The Conference agrees that
the financial resources of the Local
Bodies are inadequate. It is also
recognised that even the available
resources are not fully utilised.”....
“the evils of under-assessment and
the failure to collect taxes in full
‘being widespread.”

Now these are the conclusions of
the Local Self-Government Minis-
‘ters’ Conference and . ..

(Time bell rings.)

Excuse me, Sir. Please give me a

little more time.

Tue VICE-CHAIRMAN (Sar M. B.
Josur): You have already taken
‘more than one hour. Also we have
1o finish this Bill within a period of
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seven hours and two hours have
already passed. Sol hope I won't have
to suggest any time limit, but you will
p‘lease see that other speakers also get
opportunities.

Dr. R. B. GOUR: This is my last
point on this. Now, Sir, these are the
two things that they concede. Now
on this basis they had appointed an
Enquiry Committee to go into both
the aspects. Now the Enquiry Com-
mittee have suggested two things and
they have said whether Government
property should be taxed or should
not be taxed. For want of time I
shall not quote their observations
from the relevant paragraphs, and the
Report is there to be referred to.
Now they have said that; on princi-
ple they do not agree that Govern-
ment property should not be taxed
even though the Constitution is in the
way. At the same time they suggest
two things.  Firstly, they say that
State Government property should be
taxed, and they are prepared to con-
cede that Central Government pro-
perty may not be taxed, but then they
say that an equivalent amount should
be given as grant to the local autho-
rity concerned, This is what they
suggest, that even commercial ynder-
takings of the Government are tax-
able. And commercial undertakings
of the Government are there. In
fact railway is a commercial under-
taking of the Government for all
purposes. Now wunder a certain
existing scheme of things they could
tax only a certain type of property
of the railway and a certain other
type of property is not taxable.
Well, that has to be examined, whe-
ther it is correct. Under an order in
the year 1950 they allow a certain
type of property of the railways to
be taxed and a certain other type of
property they do not allow to be
laxed. I want to know why it is so.
Do the railways come under “com-
mercial undertakings”? If that is so,
how can they be dealt with as Gov-
ernment property and therefore hot
taxed?
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Suri SANTOSH KUMAR BASU:
You may find it in the Railways Act.

Dr. R. B. GOUR: Well, but that Act
is not sacrosanct. It is only the other
day we amended it.

Sarr SANTOSH KUMAR BASU:
You will find in that Act why certain
railway properties are exempted
from the tax.

Dr. R. B. GOUR: That is true, but
I want to ask why it should continue.
If you say that Government property
cannot be taxed, I say that properties
of commercial undertakings of Gov-
ernment should not be put on the
same level as other property, and they
should be taxed.

Then service taxes, Sir, Service
tax has to be given by Government,
and the Loca] Finance Enquiry Com-
mittee Report in fact says that ser-
vice charges have to be paid by Gov-
ernment. But in the existing scheme
of things under ‘property tax’ every-
thing has been included and water
tax also comes under ‘property tax’.
Therefore service charges must be
separated from what really is pro-
perty tax and the service tax must
be chargeable on Government pro-
perty and even if property tax is not
chargeable because the Constitution
lays it down like that, Government
must, ag a principle and in practice,
pay an equivalent amount as grant.

Then, Sir, another point crops up
and there again is the problem rais~
ed by the Constitution. I say, whe~
ther it is professional tax or whether
it is property tax, it should be grad-
ed, and the lower rungs of the Societly
should be exempted. Even the Taxa-
tion Enquiry Committee Report sug-
gests exemptions on two grounds.
One is that the lower strata of society
whose income is low, by virtue of
which they are unable to pay the
tax, should be exempted. Another is
that the cost of collection is more
than what is realised by way of col-
lections from such people and they
say that they could be exempted. So
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exemption is one thing, The second
thing is that on those who enjoy a
better status in society there should
be greater obligation to finance social
development works, and they should
be asked to give more. That brings
us to the graded sysiem. The Local
Finance Enquiry Committee does
suggest that they are in favour of a
graded system of taxation. At the
same time they say that Government
leave the matter to the corporations
and the local authorities, if they so
desire it, to have a graded system of
taxation. But, Sir, the argument of the
Government is—and I would like the
House to ponder over this question—
that only income-tax could be graded,
that if any other tax is graded, it will
mean grading according to income and
therefore it will be equated with
income-tax, and because income-tax
is the exclusive prerogative of the-
Central Government, any other thing
that is created will become income-
tax and therefore no other body,
whether it is the State Government or
a local authority, could have graded
taxation, Now I would like the
lawyer members of this House, parti-
cularly Mr. Sapru and Mr. Basu, to
let us know whether any kind of
gradation that we bring in in the
professional tax or the property tax
will automatically make it income-tax
and therefore constituiionally un-
warranted and legally not justified, I
mean, if the Corporation proposes that
it will have a graded taxation system?
In the scheme of the Bill, Sir, I think
that it should be provided that if the
Corporation so desired, it could have
a graded tax, of property as well as
professional tax. That is very neces-
sary because, in Delhi, on the one
side you see very poor people—in any
city you will see it—and on the other
side you have very rich people.
Therefore it is absolutely necessary
that a graded system of taxation |is
there, which would mean better reve-
nues for the Corporation and also
facilities for the poor sections of the
society, which should either be
exempted or should be asked to pay

less.
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The third point that I wish to raise
in 1his connection is that it has
become a habit with us that we goon
piling up taxation measure over taxa-
tion measure, In one year we have
got one tax; in another year we have
another tax and in a third yesr we
have a thirq tax. Therefore ulti-
mately what happens is that we have
one tax superimposed over the other.
So it is absolutely necessary to go
into the whole tax structure, and
after the Corporation is formed, it
will be absolutely necessary to go into
the tax structure of the Corporation
to see whether adjustments could be
made, whether proper collections are
being made, whether the collection
machinery is proper, whether the
assessment is proper, whether if a
particular tax is levied, relief is to be
provided in relation to any other tax.
All these things have to be exarnined
and should be examined.

These are the points that I wish to
make in relation to taxation and
finance of the Corporation. As
regards other things the Select Com-
mittee itself has recommendeqd to the
Government to consider whether
they could give to the Corporation
revenues accruing to the Central
Government from the stamp duty and
such other measures, and that should
be necessary. Lastly, Sir, in this res.
pect I would say—I think my hon.
friend, Mr. Deokinandan Narayan,
will deal with this point in greater
detail—that the tax structure is very
very irrational. It has to be very
seriously gone into. The modified
provision in the Bill authorising the
Government of India to double the
tax in relation to a particular com-
modity is not enough to meet the
-situation. The whole thing has to be
rationalised. On certain commodit-
ies the tax is too much. On certain
other commodities the tax is too less.
I would suggest that instead of a
tax on weight it should be an ad
walorem tax so that the value of the
commodity is taken into consideration.
It is so in the Act governing the
boroughs in England and I am told it
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is so even in the Bombay District
Municipal Act where the tax is ad
valorem rather than onc on weight.

So, Sir, these are certain things
that must be considered when we
deal with the taxation and financial
proposals of the Corporation. With
these words I conclude at this stage
and I hope against hope that the
Government will surely consider these
points. He has paid glowing tributes
to the Rajya Sabha but I do not
know, with all that, whether he will
accept our suggestions, since it is a
habit with the Government not to
accept any amendments in the Rajya
Sabha. I do not know what he will
do here, but the tributes that he has
paid to Rajva Sabha, I hope, would
also lead him to consider the many
other points that we have suggested
and accept some of the amendments
which we have moved,

Thank you, Sir.

TeE VICE-CHAIRMAN (Surt M. B.
Josur): I would like hon. Members
to remember that only seven hours
have been allotted to this Bill and
we have already taken more than
two hours. I think we should stop
with the general discussion at about
Five o'clock or at least at 5-30. So
I would like hon. Members to have a
self-imposed time limit, not that I
should impose any time limit on them,
but they should remember that we
have to complete this Bill within the
span of seven hours. So with these
observations I would like Mr. A. P.
Sinha to speak.

S sagmy waw fag o owf
FTE T § o TS ATFT FT T
T T AT | I agy gm Aty
T ATEE ¥ WG A AR AT |
T THeT M F WIWT F T T
7 gy o gt froaE faw g
I9E ¥ AR TF IR WA 47 9
e w4 ¥ fagg TAF F91 A a1
g5 @t | Sa¥ aw Aom FAE M
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(=1 wadea w7 fag)
HqTE HT 9 FIET F 2o M q18a fY
g AR F ft 91 1 3@ @1 99 g
YAHY A § @ A FE THaT SfHA
star f& =0 M & fafaz wiw fede
q AR g0 B, AL AN FT T [E
¥ Al s @ g | agely ara, 7% ey
# T feedr S syert faam war € 97
Hr 5@ Faias & g | gm0 a9
T Ta% A9 78 AHH A F -
7 T W 1 AT o gy qedfaw
AT FY IEW A frar | A9 FHA
R ®F &t 9T g aed gd | gaie
AT 9F T IqF FyTAT §, Ol
1, IFF Iad waar wy fayr W
f @gw ¢t 1 3@ owmE u
gz BT gr®Y W oaw S
T X T5F FIAT g4 FF OAT AAH
grr & Sar f& ool ® #Ed §—
Arguing in a circle; T@9 & 491G,
TF g R AW gAd F AR
fedt TS a¥ agT W& A7 AL grar
gfer agq fed o 73 2,999 o1 @
g I THEHT I GIT TE BAT, 3T
FIT ATEIT T& AT | TF TF o
W ATem 7 3 faw A g agT
=TS FIATE HIT TF SOA T FATL ATHA
faon four, gqR fedq 4 =5 @ (&
T AR W AT AT AT B
qE T TTF A U A g8 F ATHA
@A

o AN FFT MT AT ATH
qHT AT E

st wedsa< ware fag  wY AWA
T A A F FEar &4 7 A AT
qagedt Fur § 7 faoefl g AW A
AT & | TN & AT Yoo A
fer &7 Fiam & @8 )
77 991 graT {1 & HI FA7 To A
3 AT 200 WA FY Y AT MG E |
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T UF A% TOF FT OPRAEE ¥ A
A Wiaa & fAg ug amma o
2 Faftee 9l Ta A &7 g
FE FT 4T FEAT # zafaq g AT
3EHT A3 W@ WX AT FIAT
afer AR T Tw ford agA e
gmr Atfea fF % w7 ger FabaA
T TG & A A9 WA T F7 IA
AT IEE | BT SR 27 A F ITAT
=t 7 g% foadr fF orae 1 g9w
fee Fea #1 7t T gd 1 fre
T A wE [ ] gy 9w 2
e« g Jr s age
T FE & FEre & foam Far w97
IAFT AT FE AT | WT AT FRTY
aiferamdz & o 9 #%9 & A1 97 0F
THTOT 17 & 59 9% 3o 71w 737
2| aRFTH TET FT A &9 w7 uha-
Fe ¥ gafom 7 &7 2 afFy awasr
wRE, AAF AU g T AT ¥
aFT 7t # o9 fF TR FeE o9
1 W/ agr = fF g mwEe
& M1 § § 99 Aq = W 7K/ A7
qF g | A ASL AT AN 7 ATEAT
g ag Az ¢ fF e s & e |
ag WA G2 g i 7w AEw fr
S T MY & F | 99 7 g1F F9T
q ¢ dr & W AT AfFaI
Ty & FTAR g HEAU feeg-
& W T FBT AT | AT W dAIF
“feafesw 78T wEd o 9E oeRw
AFed FHSITA T AW—IF FE-
foem & 3 g1 & @ | g AmA
AT 7 FO AT AT E A AT F 77
@ |

FTIH «° ATHA KT J(T 7 T7°A7
w5 gqEr A ATES ITRA 2, A7
FO wFMIT g A wtaafadr 97
UF FET T AGA | qE FIET UHTHT
N AR™AT | IHET AT A A E
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qg TF A A § 1 feeetr A
e g A ER g1 AY wial #Y vw 7%
7 fyam & gwwr #9800
g% 1 33 aW A W W A Qv
T W T e FY TS 2, Raw 1y
T A= T IqF a5 e
Yoo T I ST foerr gH F2T F12
fort 781, 1 F1€ am A g2 | Twhe
FRAT T3 737 £ To lose the
wood- for the trees. TG TTo AT
AT & A g | XAEr mEgel,
TadY AT, TERT (qmman, TAE
[, T G IJHRT AT F TRC
Hary g wE ) g A7 o Hiw
qI%ee at g A, ofew & 9w &g
fa7 ofead 7 37 o5 § goe far
g IgM dga afwsm | fEm gnm
AT I § doa FIT T g F7 M
gI§ A I% AV a9 § ST 99 21,
7g UF AW AT a9 FT el 3017
TUST 86 3T ATE { HOUT FYAT AT |

QeeYHA & &1 ATo 94 S A
g AW A AR R 9% fFEr fE
ST AW FATE AT TR AR €, A
AW SR &, o AR & F W
93 fog g, s fpdT mdf & w8t & Sfea
I Zde §, FIMIF IFE & AW IR
oY g1 FET R ST A & Aar
fammn gy, SfeT 07 T e 9 w2
g1, o SHEEIR g, W F a1 gl
ITH! TR T OFAT @I T )
o 1T Fex & % 7 of 77 arow A7
AT qma g€ W2l IR WwE ¥
Af @ o 7 & 1 F TEE IR
TR 37 AT F2d g ST T 3=
sRAT q7 fod w4, 9% =T A
T3 q1 39 FAET @4 a9 8, 92
¥ qUH W I AET ATE

F 2, @ T & T AT g A
3To I ZTN T TF SAMAT FT 2
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@1 9T | ITFT OF FyH3HC qev faA-
qET 7, FA IAF AT AWIHZ AT 4|
9T A gug e w2 B
o= 5 grafadi & g1 @ &7 & 99
FwaEd fFa § ST %A W R
~—ATaq Mdi F— T
am J77 fgar 9w AR T A | Y
IEA AR AT AR AT F 55 g )
o9 af@g, ¥z WA THAMET FT
JATAT 2 | T ATH T FH &7 AT ar
T FT AT AT 1 THY avg #Y IFE
Prfefasw &1 W Fwa gAT & 94 fF
39 PATHE F 2 ) Gy AT A9 &
affFT TR & HIAT w9 FET, SfFT
T ST T T 2@y 1 AT IS
FT SATAT 4HO TG ST ARAT F——
A THTHT FAT AT 3 | TZ
qrafme S a7 W1 § 4 0% a9
ATAETY 1T &, T =gl 95 7 HIT
W OIHFT FIA FIAT A 1 fo
€T { A% G977 39 fq9 ®7 gure are
Jor & 7O a2 fw 9wa freer &1
TgT AT &7 ataT & | Al A% fReAr
0 HY €@z 9T, 35w ATHd 98 F191-
WA TR AR AT AT 755G
% &1

<

7g @ T fF awE qE 4
w2 e HT A1 TE AT Ferraalt 7 ¥
IqF §TT G FL AT | I°9S 1% IGT
WRE gAT AR Tieae F ok
qi=r JwR @ & @ A1) g ardt
F 98 ‘WY e ww feur o=y 9t &
gt WIEHT T FT AF | TAF ATV
7z ga fF s &1 3z wHg ar ) R,
FOET T THTT EF00 | § Ay
F1 J9aT faeelt & @9 & TH FE ¥
7% faoelt & G # UF HR 19 a@v 3
AfF FAE DT & A A gT & N
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[+ wadwaz warz fag]

FAlE T & foraa @w g, |4t § A
JoT FAL F A Aifas ' T AR
frafcag i wamag
feestt & TT & AT ATRT & AR
FORIT F AT AT AR & | A
T AW § I AgHH—FIE @A W
T AEaT AR U AR & oS A
> A Y W & wfad )
T FATET T g aE ¥ qUE FEAT
arfgd | og aga wear A9 § 1 feeddy
iR foely i s &1 =9 9™ e
qmEr g 1

79 TEF qg S faedr SAmTHe
FIvEY a9 @Y & 9% a1 | § ATy
Famar § 5 w9 a8 weitE) =S aw
T @ 9% AT w R ST AT
AT SUFT FARIT HT AT qIAT
MY Gy T q°r FARIT SR
AT ¥ A | AT Tg e f wEEEe
AW WM QAN "X fAREw w90
FaRTaTFATE | IR H
Fatem & % a8 v SR #7 qa|
gs Ftw St waife aaelt Sad Fdw-
A W FfEA GO FOTEH & AG
AT GIAT X qg ST FAL A & |
HY {lo 9 St AY fygre & g ®
qEY SaeqHe HAIEr 941 & AR g
TERdE § T (9 §1 Fn ¥ &9 fagw
I AT A R o A - 1
e TEe fReEE 3 6 oaEy O
fFd T X QAT A A ) S AT |
ey o7 WY Y, T W @ E a9 W
g AnE T FR 7 W ML 0T g
OF 69 ? AT OET & 2o e TS
§ wifew %@ A fod aga @@ &
aifad sa& fawim § wifesw aga &
T g

AR U U B -
YA FT G !
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Surr KISHEN CHAND (Andhra
Pradesh): Mr, Vice-Chairman, the
hon. speaker who has just sat down
tried to point out as if people on this
side of the House do not welcome the
Delhi Municipal Corporation Bill. At
the very outset I may say that I
wholeheartedly welcome this Delhi
Municipal Corporation Bill and if
there is some criticism it will be
about details of the Bill in order {o
improve the Bill. We all want and
we all welcome that—when Delhi
State has disappeared as a Part C
State and under the reorganisation
we are no longer going to have any
Part C State and it becomes a cen-
trally-administered area-—the Delhi
citizens should have a municipal cor-
poration with the fullest rights. I
suppose I will have to repeat some of
the arguments that have already been
advanced, and hon. Members will
forgive me jf I just go through those
arguments in a hurried way.

Much has been made of the point
whether new Delhi should be included
in this Municipal Corporation or
not. The hon. Member who sat
down just now said that we have got
532 square miles, that we should wel-
come 500 square miles of rural area
with possibly a population of 1 lakh,
and that we should not mind to leave
out these 15 square miles of New
Delhi area with possibly a population
of 6 to 7 lakhs. The old Delhi area
of course is included in this Bill
where the population is about 10 or
11 lakhs. Sir, it is not a question of
academic discussion, for I shall place
before you some of the practical diffi-
culties.

New Delhi, after all, must have
some sort of body for scavenging pur-
poses. All roads have to be cleaned,
all roads have to be repaired and
maintained. There are the tea stalls,
the fruit stalls and other shops; their
sanitary conditions have to be inspect-
ed by people who will go about and
see whether the New Delhi Municipal
area is maintained in a proper condi-
tion. The streets have to be lighted,
the whole scheme of lighting the
streets has to be maintained. There
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will have to be some authority for
doimng that

The Delh: Municipal Corporation is
gomg to provide water n bulk to
New Dell: and New Deilhi will have
a separate orgamsation for distribut

ing that water After all water 1n
New Delhi cannot be distributed
without having an authority or a

body to do that work

I can go on multiplying examples
and they will all show that the New
Delh1 Municipality will have to be
kept under some name or some shape
as a nominated body for carrying out
aft these Sfumchons, and  you  wildl
require a large amount of maney for
duplication of the jobs The inspec-
torial staff of the Delhi Corporation
could have performed that function,
but New Dellu will have a separate

mspectorial staff The only diffe-
rence will be that the New Delhi
Municipality will be a nominat-
ed body, while the Delh:

Municipal Corporation will be an
elected body You must have some
authority 1n New Delhi to manage
these affairs 1t cannot work n a
vacuum Without any authority you
do not think that all these functions,
the civic functions, of New Delh: can
be performed There will be same
body My request 15, why do you
want to have a nominated body?
‘Why not bring New Delh1 also under
0ld Delhi and have one body?

Whether Government property pays
any tax or not, the Government of
India will have to spend money on
New Delh1 for the maintenance of
roads electricity, water supply, clean-
ing, scavengmng and all other func-
tions I humbly submit whether 1t
will not be better if that money is
given to the Delh1 Municipal Corpora-
tion who can perform all these
tunctions”?

There 1s one point about Govern-
ment houses There are two types of
Government houses One 1s the resi-
dential type of houses for which the
Government charges rent, collects
rent The other 1s the Government
offices for which there 1< no rent Y

$1 RSD—5
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entirely agree that for Government
offices which do not pay any rent,
there should be no municipal tax
But in the case of houses where the
Government recovers rent from the
tenant, there 1s no justification for
not paying the municipal  {ax
Whether 1t should be paid by the ten-
ant or the owner 1s for the Govern-
ment to decide

So, except for the argument that, if
there are elections, so many of them
are Government servants and we do
not want them to vote I do not see
any reasons for excluding New Delhi
area 1 agree Sir, that this Parha-

| ment House, the Rashtrapati Bhavan,

this small area of about 4 or 5 square
miles may be excluded We might
exclude also the diplomatic enclave
where the foreign embassies have
established their offices We might
exclude the Dell1 Cantonment area
Even 1f we except all these things, out
of 17 square miles of New Delhu
area, still there would be about 10 or
12 square miles which could be easily
transferred to the Delhi Corporation
without any difficulty I do not wish
to labour that point, but I am sur-
prised that the Government wants to
throw away crores of rupees on the
civic amenities of New Delh1 and
have a duplication of all the officers
and not entrust this job to the Old
Delh1 Corporation and be rid of all
this botheration Probably there are
about 10 thousand or 15 thousand
Government servants who are not
permanent residents of Delh: and
who are temporarily stayving in New
Delht  You can make an exception
in the case of those people, but why
do you want to deprive 8 lakhs
of people residing in New Delhi of
their franchise?

An hon Member said that there
was a deputation by the Connaught
Circus traders that they did not want
to be under the Delh: Corporation 1
humbly submit to the hon Member
that if he goes to the Chandni Chowk
traders and takes theiwr votes he will
find that not a single trader of
Chandni Chowk or of any street m
Delh: would like to be under the
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Delhi Corporation, because they

know that the Central Government
is a rich Government, that it has got
plenty of funds, that it will keep
down the taxes and charges, and
that they will be much better off
under the Central Government. I
thirk it is far better if you do not
have the Corporation at all. Delhi
after all is the capital of India, and
the Central Government can easily
look after it. Why do we want to
have a Corporation? Because the
Central Government and Parliament
believe firmly that it is the birthright
of every citizen of Delhi to have not
only a civie corporation but to have
some sort of a State Government also.
Therefore, when this Bill was being
framed, it should have been the duty
of the framers of this Bill to give
to the citizens of Delhi not only cer-
tain civic rights but to compensate
them, for the loss of political rights
which has been forced on them by
the abolition of Part C States, by
enlarging the powers of the Delhi
Corporation.

Sir, I am an admirer of the Bombay
Municipal Corporation, and I was
very glad that today the hon. Minis-
ter for Irrigation, who had played
such a valiant part in the progress
and development of the Bombay Cor-
poration, was present here, and I
would have been very glad if he had
taken part in this discussion and
thrown some light on this Delhi
Municipal Corporation Bill.

The hon. Member who just sat
down said something about develop-
ment. He was very very glad that
out of its great bounty the Central
Government was going to spend
crores of rupees on the development
of Delhi, and he welcomed it and he
thought that if the Central Govern-
ment spent money on the develop-
ment of almost all the villages of
India, he would welcome it. I would
also welcome it. But he forgets that
if he takes a full balance sheet, the
Central Government does not lose
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very heavily on the development of
big urban areas. You know, Sir, the
Delhi Improvement Trust, for instance,
developed, the Ajmeri Gate Extension
area, what is now called Asaf Al
Road. They sold -lands at about
Rs. 100 a square yard, and made a
huge profit out of it, some Rs. 20
crores. If Delhi City is going to be
developed, it is not a rural area where
the property or land has not got any
value. It is the metropolitan city of
India. If Government takes up any
area and develops it, it will fetch
them a good price. Sir, you will be
surprised to know that hundreds of
people have purchased lands round
about Delhi and developed them.
There is the DLF. Corporation, and
there are so many others. Those
bodies are not doing it for charity.
They are making money out of it;
they are earning profit out of it
While every private authority can
earn profit, to say that the Delhi
Development Authority is not going
to earn money, but is going to throw
crores and crores of rupees into it,
is something which is unimaginable;
at least, I cannot understand it. The
hon. Member who preceded me pro-
bably can better understand it. I
maintain that the Delhi Development
Authority should have been an integ-
ral part of the Delhi Municipal Cor-
poration. When we take the model
of Bombay and we want to imitate
and copy it, we should have taken
a lesson from the experience of the
Bombay Municipal Corporation. For-
merly, they had an Improvement
Trust separated from the Bombay
Municipality and it was found that
there was continuous trouble on
account of the dusality of authority.
The net result was that they came to
the conclusion that the Improvement
Trust should be merged into the Bom-
bay Corporation. Similarly, here the
plea is made that the Central Govern-
ment i3 going to invest crores and
crores of rupees. Suppose a road in
Delhi is widened, the normal practice
Is, in the case of a 50 ft. road, vou

leave 10 ft. on each side. If you
sell that space of 10 £t. on both sides,
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gou earn 0 much money that it com-
pensates for all the expenditure
involved in acquisition and the road
construction. So, let us not be mus-
guided by the argument that the
Delhi Development Authority is being
kept separate because it will require
crores and crores of rupees and that
the infant Delhi Municipal Corpora-
tion has not got the money for deve-
lopment. A master plan is essential;
but it is not an imposed thing from
above. It is a plan ot the people and
there are enough experts in Delhi.
The Delhi Municipal Corporation can
take the services of the best possible
experts to prepare a master plan and
submit it to the Central Government
for its approval. 1 do not mind it in
the least. But there should not be
a duality of authority. If we can
entrust the civic life of the city to
the citizens of Delhi and give them
power on this Delhi Municipal Cor-
poration, why cannot we trust them
and give them power to beautify
their city and develop it according to
a master plan? I submit, Sir, that I
have not been convinced and no
cogent reasons have been advanced
except some sort of platitudes about
the extra expenditure involved.

Then, I come to the question of
education. I find that in Bombay the
State Government is in charge of
secondary education and so it is gll
right, Here the citizens of Delhi have
n6 voice in the secondary education.
The Central Government is going to
look after it. They will have Secon-
dary Board of Education and that
Board will probably be an autono-
mous body. It will be controlled by
the Minister of Education in the Cen-
tral Government and will not be res-
ponsible to anybody else. Is that the
scheme of education that this Parlia-
ment wants to approve? After all,
the money is going to be spent by the
Central Government in giving grants-
in-aid. What harm will there be if
some amount of money is given to
the Delhi Municipal Corporation?
There will, after all, he a Board of
Education and it will decide as to

[ 16 DEC. 1957 ]

|

Corporation Bill, 1867 269g

what will be the medium of education
and what type of education is needed
by the parents who send their chil-
dren to schools in Delhi. Education
is not something imposed from above.
If you believe in that, then for the
whole of India, let the Education
Minister at the Cenire decide the
educational policy. Let him issue
orders that this will be the educa-
tional policy in all the States. For
all the States, we believe—and we
feel—that secondary education should
be controlled and guided by the peo-
ple living in those States. They
should decide about the medium of
instruction and the type of education
—technical, basic, scientific, subjects
of art, etc. But in the case of Delhi,
we want to leave it to the sweet will
of one hon. Member, the hon. Minis-
ter for Education, guided possibly by
a small Board nominated by him. I
do not see any reason for this. The
Government is prepared fo spend
money. You know, Sir, the hopeless
condition of schools in the City of
Delhi. There is overcrowding. Edu-
cational shops are being opened here
and there. Anybody and everybody
thinks that if he can open a school,
he will easily make a profit of about
Rs. 500 or Rs. 600 a month because
there is a tremendous pressure on
schools.

So, I submit that when I am trying
to point out some of the faults in
this Bill, it is only with the pur-
pose of making the Delhi Municipal
Corporation effective, with enlarged
powers, to serve the citizens of Dethi
better and more efficiently.

A point has been mentioned about
aldermen. Mell, I beg to disagree
with Dr. Gour in that matter. I think
an alderman will be very good and
useful to the people. I belong to the
Rajya Sabha which is an indirectly
elected body. But there are other
hon. Members who have been nomi-
nated by the President because they
are experts in their line. A muni-
cipality is mostly connected with the
control of buildings and of sanitary
problems and therefore, they should
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have expert engineers, expert archi-
tects etc. who would be able to give
their technical advice, whenever they
are required to do so. But if you ask
them to stand for election, probably
they would not like to come into
party politics. They would be pre-
pared to give technical advice. There-
fore, I would personally like this
system of aldermen. I think the num-
ber of six is too small; I want twelve
people because we want more techni-
cal advice and more expert know-
ledge. There can be, for instance, a
retired President or Chairman or a
Mayor who may not like to stand for
election, but who has rendered very
valuable service and who has acquir-
ed expert knowledge of civic affairs
of the City and his services might be
useful. Therefore, I like aldermen
and I have no objection to this pro-
vision.

Sir, I do not think that the civic
bodies should have a party system,
as we have for the State administra-
tion. The requirements and needs of
civic bodies are quite different. There-
fore, to follow the pattern adopted
tor political bodies like the State
Governments and Parliament, is not
the correct procedure. We want to
deal with civic matters in a different
light. Here, I would submit that the
present system which has been adopt-
ed consists of multi-seat wards. There
will be wards with a large number
of seats. What is the object? If
you have a ward with four seats, that
means it will elect four members to
the Municipality, the underlying idea
is that all shades of opinion should
be represented. There are differences
of opinion about, say, the educational
policy, about the medical scheme or
about sanitation. On that basis, you
want that in a mulii-seat consti-
tuency, the minority opinion also
should get.representation. But what
have we given? We want to imitate

Bombay. We say that this Bill is
based on the Bombay Corporation
model. But the nice feature of Bom-

bay-—the cumulative voting—is
adopted.

not
You want to adopt what-

|
|
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ever you think is good in Bombay.
Where the Opposition thinks that a
particular thing is good in the Bom-
bay Corporation, you do not want to
take that. What will happen? Why
do you have a multi-seat consti-
tuency? If you have, for instance,
a four-seat ward, you give four votes
which will be distributed. If you
have a majority for one candidate,
the same party will get majority for
the second candidate, the third can-
didate and also the fourth candidate.
But, if you have cumulative voting
in which a voter can give all the four
votes to one party or if you have the
single {ransferable vote on propor-
tional representation, both are
one and the same thing and there
are four seats in any ward, and if
one-fourth of the voters want to vote
for one candidate, he will be elected.
In any political administration, it has
been found that multi-party system
does not lead to stability. The case
of France is always there. It has
become a hackneyed example. The
Ministries go on ' changing over and

over again. In our munici-
4 p.M, palities we want people who

are keen to do some work,
who are keen to contribute to the
civic life of the Corporation, and
therefore it is most essential that the
hon. Minister should agree that this

" system of multi-seat constituencies

with the distributive voting system is
wrong and should be abandoned. He
has adopted only the bad points of
the Bombay Corporation, not its good
points.

Then, I come to ward committees.
In the Select Committee some hon.
Members tried to point out that in
our municipal administration we
want people of the locality, the ward
people living in the area to take an
interest in the work. After all, the
main function is cleaning of the
streets. You may have one or two
inspectors but they will not be able
to go to all the areas every day.
After all, there is a limit to human
capacity, but if you ask the ward
people and give them some powers
and interest them in the work of their
ward, the civic work of the ward,
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they will come forward and make {
their contribution. Therefore, I would

like the powers of the Ward Commit- |
tees to be enlarged. The hon. Minister
may not accept it now, but he will
realise it, later on, that he has had
the Delhi Corporation Bill passed and
brought it into operation, but it has
not created any enthusiasm among
the citizens of Delhi to make their
city a better city, improve its sanitary
conditions, improve its health condi-
tions. |

Then, I come to the three statutory
bodies. These are the Delhi Trans-
port Service, the Electricity Board and
the Water and Sewage Board: The
D.T.S. will run its buses in the New
Delhi areas, but New Delhi is not
under them. Therefore, their buses
will have to be taken back to their
own area in Dethi for servicing, maimn-
tenance and storage. Then, their em-
ployees also cannot stay in the New
Delh! area because the D.T.S. authority
cannot provide housing accommoda-
tion for them in the New Delhi area,
it bemng outside their jurisdiction.
They will be using the New Delhi
roads, and there might be cutting up
of the roads. There will be always
discussions as to who should pay for
the maintenance of the roads. The
DT.S. buses will use them, the
municipal authorities will collect
taxes on the motor cars and -he
maintenance of the roads will be with
the Central Government. In the mat-
ter of the distribution of water snd
sewage, it is a complicated thing. You
cannot separate the producing autho-
rity from the distributing authority,
and here we are going in for that
anomaly. Production is going to be
with one body and distributing is
going to be by a separate body, and
all sorts of complications will arise.
The hon. Minister has not said how
they are going fo be solved. Of
course, there is the over-riding autho-
rity of the Home Minister and he can
impose his will on anybody, but it
will not lead to healthy growth. About
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the Water and the Sewage Board,
there is a formula for calculating “he !
cost but it is a complicated formula. |
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The consumers in the New Delhi area
will have no voice in the production
of water or electricity. Suppose there
is failure of electricity in the Gov-

ernment offices and the diplomatic
endlave and in all the other areas.
They are cut off from electricity.

Now, the distributing authority and
the producing authority being dif-
ferent, the distributing authority will
blame the producing authority and
the producing authority will blame
the distributing authority and this
will lead to all sorts of difficulties
about the distribution of electricity in
the New Delhi area.

Then, I want to say something about
this octroi. I think it is normal every-
where that a terminal tax is charged.
Delhi is a very big distribution centre
and a large quantity of goods come to
Delhi from all parts. If you charge a
terminal tax, you will be putting the
traders of Delhi at a great disadvant-
age. A large part of this trade comes
through this road traffic. If the trucks
coming in form a long queue—because
all the trucks have to be checked and
calculations made as to how much
terminal tax has to be paid—it will
lead to very great hardship. As the
general policy of the Central Govern-
ment has been for doing away with
localised taxes and collect the taxes
at the source and then distribute the
proceeds, I submit to the hon. Minis-
ter to carefully examine this point
whether this levying of a terminal
tax from a whole queue of 100 or
more trucks waiting at the terminal
to be passed and cleared with every-
one of them making a declaration, it
being checked and the amount calcu-
lated and then cleared, will not dislo-
cate and disrupt the trade of Delhi,
because of the delays it would cause
to the traders of Delhi. I submit that
he might levy a tax on every truck
that enters the Delhi Municipal area
as a road tax but not as octroi or
terminal tax, because it leads to great
hardship. Delhi is a big distribution
centre surrounded on all sides by big
cities and industrial centres from
whom Delhi gets all the goods,
collects them and then distributes
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them again to so many other places.
So many things come here from
Faridabad, are collected here and then
they go back to places east of Farida-
bad. But they first come to Delhi. If
you levy octroi, it will cause great
hardship and it will not be right.

About the rural committee, we have
given certain powers to it. This is a
new experiment, the experiment of
combining a large rural area of about
500 sq. miles with a very small
population, hardly contributing any-
thing to the Delhi Municipal Corpora~
tion or a very nominal amount to the
Corporation but demanding a large
part of its expenditure not only on
account of extensiveness but on
account of backwardness. The result
will be that we have tagged on
nearly 500 sq. miles of rural area
which will not bring anything to the
Delhi Corporation and deprived it of a
very rich 15 sq. miles of New Delhi
which would have brought in a large
amount of revenue, The hon. Minister
says that it is the finest part of this
Bill that we are now making the
experiment of tagging on 500 sq. miles
of rural area to the urban Delhi
Municipal Corporation and that this is
a very great achievement. I submit
that in the absence of a State Govern-
ment for Delhi, that rural area had to
go somewhere, and because the hon.
Minister could not think of any other
scheme or plan for these 500 sq. miles
he has tagged it on to the Delhi
Municipal Corporation. There is a
special committee which will make
recommendations about this and it
will want as much money as possible
to be spent on the rural areas. But
where is the money to come from?
When there is a dearth of money, the
Central Government will put all the
blame on the Corporation saying that
they are not managing their affairs
well. As I said in the very beginning,
I welcome this Bill but it needs a
great deal of improvement on all
these lines, I did not want to touch
on health and various other clauses.
It has nearly 500 clauses and it you
argue on even 200 clauses of this Bill,
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which require some amendments, it
would require days and days. We
have argued enough in the Joint Com-~
mittee but we were not able to
convince the hon. Minister. There-
fore I end by welcoming this Bill.

Rasrumarr AMRIT KAUR (Pun-~
jab): Sir, I am grateful to you for
giving me a few minutes wherein in
support of this Bill. By and large I
think that the Bill as amended by the
Joint Committee is an improvement on
what had come before the other
House. I only wish to say a few
words about it because I have been
very closely connected with the
formation of a Corporation for Delhi.
even before we got our Independence,
the question of how best to govern
Delhi had been before the Govern-
ment of India and a very comprehen-
sive report had been written which
was studied by the Ministry of Health
immediately after independence. The
Improvement Trust that existed was
not supposed to be doing as well as it
should within its limitations and
therefore a Committee, called the
Birla Committee was appointed to
look into how the Delhi Improvement
Trust could function and they gave an
extremely good report and very many
suggestions about it. Then in between
came the Delhi State Government
itself and therefore the Corporation
actually had to be. shelved which was
a pity because I think that if we had
had a Corporation such as is envisag-
ed in this Bill straightaway from the
very beginning, when we first got
our Independence, perhaps Delhi
would have not had quite the number
of slums that it has or made the
number of mistakes that have been
made so far. The number of Com-
mittees that functioned in Delhi really
had added confusion to confusion and
now we are, I hope, on the verge of
a new era for Delhi. The main objec-
tions that have been raised to this
Bill, both in the other House and 1
think here too, have been, one, that
New Delhi has been left out, two, that
some rural areas have been brought
into the Delhi Corporation and three,
that some of the Statutory bodies and
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Improvement Trust have been left
out of the purview of the Corporation
itself. Now I myself was one of the
protogonists and I very strongly
advocated that New Delhi should not
be brought under the Corporation at
any rate in the beginning stages, I
feel very strongly that the area which
the Central Government occupies
should be free from the mire of party
politics. I think that both Washington
and Canberra have adopted a healthy
practice in keeping their capital cities
away from politics and I think it will
be a very good thing if we do like-
wise as, I am happy, we are going to
do. As far as the rural areas having
been brought under the Corporation
is concerned. I think that it is a good
thing. After all a capital city expands
and we do not know how quickly it
will  expand. It has expanded
extremely quickly already. We don’t
know how many more acres will be
required for its expansion and also I
think it is an extremely healthy thing
for those of us who live in wurban
areas to become acquainted with the
problems of the rural areas and I
don’t think that the argument that
nothing will be done for the rural
areas or that the urban people will
not take a proper interest in the rural
areas, I don’t think these arguments
really hold water. As far as the
Statutory bodies that have been left
out of the purview of the Corporation
are concerned, there foo I think that
there will be no harm. The Delhi
Development Authority is a body that
was brought in to see to it thatl the
future plan of Delhi is worked in a
coordinated way. Haphazard build-
ings have come up in Delhi and have
literally ruined Delhi. Therefore the
formation of this body was an
absolute necessity and I myself, while
I was serving the cause of health, was
delighted that a body such as this had
come into the picture in order to stop
turther haphazard construction and
further creation of slums. If there is
liaison, as I am sure there will he,
between these bodies and the Corpo-
ration and alsoc between the Corpora-
tion and New Delhi, I see no reason
at all to doubt the success of the Cor-
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poration as such or to imagine that
50 many complications will come in
or 30 much of interference from Gov-
ernment will come in as to make the
Corporation not worth while. I am a
great believer in local self-govern-
ment. I believe that that is the pivot
of good administration and it has also
been always a matter of sorrow to me
to find local bodies being superseded
everywhere all over the country and
more than that, a kind of feeling that
the State Governments are trying to
take away the powers that should
really belong to the local bodies and
not give them the powers of tax-
ation either which are their due and
then to say that they are unable fo
function. They cannot function unless
they have enough money. They can-
not function unless they are tfrusted.

Finally I should like to say—I know
things like that cannot come under a
Bill of this nature but I feel very
strongly—that local self-government
should be encouraged and one way of
encouraging it—and I would like
Delhi to take the lead in this—is, not
to have elections to the Corporation,
the Delhi Corporation, on a party-
political basis. There are plenty ef
good citizens in Delhi. After all local
bodies are meant to encourage and
sponsor and foster a sense of good
eitizenship. The moment we allow
perty politics to come into a Corpora-
tion, then very often we lose the
chance of getting good citizens to
stand for seats. I would like to see
this Delhi Corporation as a model for
all other Corporations. True, when
we looked into all the Corporation
Acts that were on the Statute Book
in the different States, we came to the
conclusion that Bombay was the best.
Therefore we tried to copy or take as
much from the Bombay Corporation
Act as we could. The Bombay Cor-
poration has done extremely well but
of course it has had nearly a century
or a long period of time, to build up
its tradition. Delhi is new but I do
hope that Delhi also will build up
good traditions and that if we can get
plenty of fine young men and young
women—and I am very anxious that
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g1 amag g W g awar & fF Tro
e &7 w9 F Iax g ar, wfs
THA 7 R g # # 3w F foedy
F A | AT qgead q37 FIAT AR
¢ | zafed wannfas & f& 3 it &
I GATE a9 98 | FZ W &
9T AN giAT WY OFT ST AT SR
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more and more women should take an
interest in local self-government—if
we can have good citizens, no matter
to which party they belong, to become
members of this Corporation, I see a
very bright future
Delh1 Corporation

With these few words, I welcome

this Bill.

M zEFEr Ao ()
Jureaer Y, Ay faeeft waf@d faa
AR F AWme &, SERT w gifaw
TRE 791 § | 9 WeM U5 fo
FF guW 97 {9 A9 F  ATRA AT
T 41 ;T A 5 ' F qg AT 2,
qOET qar Fom R IR agd wF
BT ¥ | AT g8 SHET ¥ AT IH
FH TEEAfEAT Y TE F, FTHR GAT
fFd @ & H7 Sarse A T wH
oR T & 1 e ATy A1y 9 A
FZI g4 AR &Y BT £ fF AT wrd
Tro Wi FT T AR F Fy fgem
@ & A7 Mo Me F wase FAA F
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FW a0 a7 agT qUEAET A1 1 T
Fg & F % 9Q § 9 39T g OF aga
#1 ot g THA &, fme 5 3o e
9ES F7 IH 4, 99 T 9 AT IS
g I A YT BT IR, I AR
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1 2, GET AT ET W & | A qav
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SR FY A W Y FET E TR A
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FE & FIE AHA A, T § FET AT |
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faa @Ay @ # 1 9 T 9 99 3,
TAT § FEY AHAT | TEE FTG19AT T
qgq AT aTd 59 AT W% €, qv ATY AT
§ gz FgeT A1ear g F =g Fmtte
¥ gu7 7 HI AW TG FIH q@l
g1 Tad FUPTA TR 7 agd 19
AT 9 W AT ahEr o gy
SATET & | 3T® WATET gEEE FIGIT
& gg UAT 19 § 97 5AE ALY & av
fomdY @7 J%v T WA gg
g ey #{0eA7 Ay T g AR
T g fx oavRE FEigT 7 T4
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g A FEr 8w F AN & warfew
0 WT® R W TR Al T IRY¥
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F7L F H AT FAA co0 g, AT T FAT
®F 9T PIT HIR AT A7 J¥E FT feq
T Y FAT FF T AT | AT AT AT
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F AT A7 Fgd & TIA A87 F |
TRITAY IIEIAE IAF(AT J AT AT
g 78 F2AT g9 Avr & fag, I
TT | 43 §U &, ATHT ALY 707 | &9 TAT
TIMFVFE TAPE T AT g9 % A7 A
TIEIFE TR HT FE 9T AT qET
qTAAT, A A7 WAGT § | FSTIHE
AR AT AT AGE F | AR
FAAT AT FvF AT &1 IF AR A
fa® 12 ¥z I fF Ietee T
q=ZT & AT TIE74E FoRE 550 7
TAFT AV AT TGN ) T AFA A ANA
g | SeT FAT MfafzFa IqeT
gE A FHT gR, I 97 AT F
foa zmam 137 e Fawar
FZ 397 % 7 33rgvad, ga2sd, 1w
G H E 341 2 HR A7 A% am|

T

E%Wﬁﬂ‘fﬁam&ﬁrﬁﬂt
IgH AT AZT AF FFT 1T 7 myar
qred 7 SATIE FAST F qUAT AT F4TH
fear 39" IWH FOAT FAE FT AF
gfafafaer 7@t foar 1« F Fear g fx
IgM ST FAT AT q7 AT T Fa |
T NI WS AT ATT W, § IR
quAT &A1 JeA g % fFrgmm 7 iR
QEFL T I 7 T A AT
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FTAGAT & T T F 92 AT 317 21
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GORIE - SE  S 1% SR &
“Cumulative voting 1s more democra=-

tve”. FLT guw ¥ A@r mmEr fw
ffr Ax® 7w AT TAEfTE
B d A Fwar g fFoWw ow
sfar fF afe oF eww @ 7 oA
A FT AT TFAT §, A AT HE § a7
# ggrgafzd afen 7 s A wmafaan
T 7000 712 937 FT FFAT § | A7 87
UF AT H TF TF A= JA71 ZH T TH
ZIX AT § 9 a7 A9 g
AT FATEH AL AT AL F 7T F T99%
HAT AL ZATC AT(HAT F AT F 7
FLATTT, A9 F F1F AT FIF ZHHH
& W@ AWAT ATEAT E |

TG U, A AT TR Mo
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[7 dasam=a g
i A | Hror Y aFE IR R &, W%
ard TSy # @3 wiafadafeaat 7
feegmfes aifer & s apegafes
Hza § | a1 A1 a9a 7 e g
X 77 77 3 ¥ B 97 st
Fifer & a7 wredizeH, AT ady
g, FeaAfTen gar &, Mg 321 ], F1F
TF € I § TF &r A & 1T FTH
TR AN G | R Iafagl ¥ g9
Freq 41 FEAT AR grE | sefuE &
g Al /AT 3HA AGT TH § | ATS
T G @AUTA F foo—3oo0 FWEA g1
THT § AT A1 g1 G a5 | FFAS
FT aval amf arEr & A qfga, 73
a1 3 T g1 T § TG A1 A A 2
Brahmins should vote for Brahmins
and non-Brahmins should vote for

non-Brahmins. This caste should vote
for this caste and that caste should

vote for that caste.

Fgrgafes aifen &Y aog ¥, Faifs
FN HEEQ Y FTH Q J@ & 1

Ao AW aFIW N FRATH
A F L agrac ? wEa wAAT F
FE |

st q@AEAER AW IA(AC,
Dagdarnaaa o5 g v aw a2
gaargam  fa 97 g7 afas  Jed
¥ @z Jqar gsar & A1 &g
siFEfew & a1 &9 gafm ¥ e
afys & a1 wfas SEfes &
qq AIYRT A AL FLAT o0 fw

distributive voting 1s more democra-
tic, a hundred times more democratic
than cumulative voting.
WHAR R W aMa=sy
T a1 A &, 97 F wET WA
W cfoma #y oF smig faar 34T

[ RAJYA SABHA ] Corporation Bill, 1957 2753
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faerr g, gaR #r I gl
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a1 forsh v, Gfaam 4 ard @iy,
wed g1, = g, #9 xF Ao,
1 T 9T S F A ww W G
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gEE A R UF a9 3@ a1 H
mwoFgdt 2 fF wit W feaadEe

q amy wgr fw owE &1 ofen ey

T AT A [T 7ANT 3
el A1 UF wrg gen, A T
w1 Tf@r g &, 7 aeqy v arg
g, 7R 9= areT Ttz fw g Ay
T FY qaT A AT AT 1 WRI AT
T AT MG FY a&dT AT F (Ae-
F7E %0 @ R ®W ufar aey
grfter, 3T g W HEEAA &
® F AEC AL ST IR AT
ST AT I GAIL, AT TR F&d
2, 9O AR\ g g & oY 3Ty
=T gr R W g F AR A §3
FH AT W& 98 Fg7 TF T qH4

A UF AR agd weE A #
f& tx & gfang 92 aars 0% ]
3 FNrEE faa & A@ed | 9w
®@ fae w9dr & afgs gem
ff e w@ oo &t got sexdl
T A | @H? AT, WH-
fa #3 A 87 9 fe Fefae
FEAE 7 | A FAFF AT D AIAA
I, o faw fawifa s %1
gfemr v, @ Ay §;
ST aEifad FW FEW SO
IFFT wfagsre grm o e derfae
g% F A FQF A (T, B T TES
=M oM, AE TAAN FT AT IAR
wfrF gWT 1 g9 a<g & Fefe
# oY qued § S ) faEe @
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T@ '@ fag W W
e | SFET A9 FHET 7 W
FA F gfasd 7 aga gar 59
g, g agrEr A a3 w9 349
fr 957 fad & 7z g A A 9

& ufay F9 & A "
a7 5 guw gg fav F 9w g9
TY 98w A 4% & we W FEw @
g TAIMFAHA FEAX @I |
Ta T @O &g whrar f&KE
T E, TART WY FG HH A AT |
qIT o9 & HAATY IA TS AATHL
F1 a8 HeF {A7ET T

“The Corporation shall pay a Gaon
Sabha an amount equal to the pro-
ceeds of the tax on profession,
trades, callings and employments,
as and when that tax is levied in
the Gaon Sabha area; and an
amount equal to such portion of the
proceeds of the property taxes on
lands and buildings in that area as
may from time to time be determin-
ed by the Corporation.”

JUAT FITTT ST TH TF3T F4T, 379
g FOW I9 7 ¥ W 7 fgem A
FATAT AT FY dgadT & fag v
STET | gg Y TR agd Wy

i
4
z

T ® FO IR B AT W
qTAT AGY &, JFI & BrAET §F g |
FHfEa A g R qar frear
@ 1 e aef E @ AR | whaw
wraEr Wi At w1 g e are g,
Fife ¥ oA T U AW QY

3w T e w oafeme | f@A wRr g
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[sft Zawiaraq ATE]
“Exemption for poor people from
property tax where the ratable
value of the property does not
exceed Rs. 100.”

art e F fo A wEw e
FH &, 39F1 Il 2Ry 7 uwem fea
AT AFAT B TG TIAEH HHEAL
femsr  faeem 7 adEn #1 faam,
98l a@ WY || FT FBUHIET FT
frm, gEd @ EWT & fRem
WA FE TFAH G ATANE AZH
qAG AEAAT Z | ATHIOT ATEAT &7 &g
SEar Znm ) sAfRfAd fae, are
fa, e faeriy | aga A7 & e )
T & A79 § qET AHAT & AT WHAD
#AY ST A femg & uF arq @ A
g S FEion ¥ AvEed wER § Wi Ay
ug & 5 vavse qAw wRA F R R
I TIF ¢ T 9 foar & ¢

FASR ¥, W AAT 70 7Y,
F A= 970 ¢

“Similarly, the construction,
repair and maintenance of embank-
ments, and the supply, storage, and
control of water for agricultural
purposes should be added as an

obligatory function of the Corpora-
tion.”

g fawifar & FF sarde #78r /y
foe 7

“should be added as an obliga-
tory function of the Corporation...”

X 3I9% a1e g7 fa@r 2 :

“The clause has been amended
accordingly.”

WE JIE A AA AW
the clause is not amended accordingly.

To TR AFAT M : Fgi & 97

A

wE?
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st IFAAFIA AICEW AR
FHEY &7 AR I o |

To TR AEET WY : AT 9 ?

Y FEEAER AT - A7 &,
AT © | 1 FER 78 foar g
“The clause has been amended

accordingly.”

T ST TF H 36 AT § T AAH TADATE
the clause is not amended accordingly.

Dr. R. B. GOUR: The clause is an
obligatory clause.

sfU IRAFATA ATTUW - 37 AFEH
§ oF A AT FE g 1 WHT WA
satea fear or fF g e a9 gE
A aw 7w w5 ¥ (d1) W
o ® oT, 3 a7 femn g g

“the construction and maintenance
of works and means for providing

supply of water for public and
private purposes;”

and that cover this.

TG W OAET ARAIGAT FEAT AEAT §
5. ..

Dr R. B. GOUR: It is not covered.

Ht AR

that is not covered.

AT
7 g AT
=T § % a8 sarse Aeee 9 &
A4 ST AR WY 9B, 4T &1 A7 &Y
T o 3 @ agy Er T o,
I A AT 7g AR a7 T om0
T AT § AR A94 THA §
9 g¥ A 78 a1 79 g5 7 fF anzz
Az FHer A1 faE R faefy g€ &
AT 39F ATT AT AAT AR OF AL

the clause has been amended accord-
ingly. faar g 1 And the clause s

nowhere amended accordingly.
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ag W I FgAT  AAT g7 OHA
@il A1 Teet 8 amerr 2 qA
ag ¥ 2 fF gaT ga e fRaE
1, 91 f ol & IO fpiR @a g, o
1 @Y T T AqAT g, AP TEIM

FfE am 7g ¢ % -

. .construction, repair and
mamienance of embankment and
the supply, storage ...”

WRY EWT 2 MM & agY,
“ .. and control of water”
fdg a® a #fdaw | #AR
Irrigation comes under it. Small

irrigation comes under it, for agricul-
tural purposes. Supply for private
and public does not concern it.

Dr. R. B. GOUR: He is right.

N FARFFER ATCACW . AV TR AW
W HIYEHT A9 F ATAT ATEAT §, FAUHEF
Tofaat & 99 AT TG AGF FAT
qTgd 8, 99 9% ¥ gfaay #1 wEa
g W & gafa /9y frmg
¥ 1 gz "ad @ A §, AW gfg
T FH U ¥ FIwer €1 07
AT AT ASGT ZR |

EF AR IRAY R W
RS TSFTA AT aga A AW T W
¥+ | A TF 9 AT 7, @ qrgAd
QAR BT GIT F ARG ORAT A
arq ¥ qrr @ 1 gfy faoetr A T
AR weE gidn, gatm T WR
R IHGT TR AT ATT Fal ATAT
HR IT T FF T a9 AT F0a7 ar |
TR ghar a7 | Af®T W W et
I H BT AT FEAATI TEAL TS
T F 1 qE FOIEH FT TR AT
g, qeer fyerod &1 "F A qget
faraardy st &7 77 &9 {57 93

{

|
|
|

[ 16 DEC 1957 }
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9 faeell @ex ¥ R} faedT FairaT
% ATdqed f9q9 Mg "ATIW ST BT
TR FIETH CIFT & T 2 |
T foF 9 Wil & #Y ' F AR
WIS FH @F &1 AL HIAT qEEA
AR &1 @TE | 57 &1 & forr faestt
wfafera #HE A1 UF FHE FTAW
g% & HI a8 T Y & fF womey ag
NI AR A AT B
N qH oA A e gm aw g d 4w
AR | AT TR AW HTGTE F FIT R
FOAAL TBHA WSEIA FT DN
€A AT @ G-I I AT Afeq
HR G OF g1 % 999 q8  FEAT
Tfed—ar G TR FT IT 9T
AT ITAAT TZ AL @A 7 BgT % 3
g, ag =T Fifsga

FrowmE oz MET A A OF
amg ¥ AT F anr ¥ §g 731, AfHN
7gT ag 9% $7 $F T=@ A7 97 )
9 afe TF %o a7 wo auf &7 Ffagra
@ S, d1 At gar Jom fE
Trfeast arf Fmfem  aga s~
FH FQ@ @I AW W IR
FE ®F 937 2, TAT { A4 AFAT 1 QY
wear 2 fF oW oW @ g
TIEAT AT AT FET g, HE
yodE g g@O @ d o

My friends have become strange
bed follows with men who are in

power there today, Z1 &Far g f5 379
§8 fooft arq faer aveft &1, o=y o8|
SET T I 3

DPr R B. GOUR: He knows the

Commissioner.

Surt DEOKINANDAN NARAYAN:
No, but I know both of them.

qH 1 qar gt fF o aF fe Ay
GRIGEIEEIR I -
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To AW TEIIT T < AT W Zw & Tue VICE-CHAIRMAN (Smrr M. B.
it 5 * A Josur): Other Members have also to
AT @ ’ speak. Please stick to your own time?
S A ATUW . AL FAT ThSmu tIiEOIKINANDAN I‘IIIARAIYAN}:I
T T omTey S - - = is is the last point on which I wis
@ g vH Fg e fett T to speak.
AT T T@E FAEA F A
WS F@ET 197, fFeq @, Dr. R. B. GOUR: Here he and I
#§ FaTal w1 g a3 ¥ e amqm | 2ETS
fomr M | AN AT qFW 39 AT

@ fafaees areg & ¥ g 2 fF

o A FFTI AT ATTH AITZAH 3
SO : 9= FATS FT UF weg “faa’ farer

qATr gy 7 N
faar g | F T OTETE R ¢
. AT ?‘?"ﬁ.l i.l Q"" USRS “Efl “The Central Government may,
ST 4T 45 g W AV AgF & A by notification in the official Gazette,
AT FT @ *] IqF HASq & vary from time to time, the rates
® R agr I specified in that Schedule, in rela-
TS & FUL AT FTOFT EIHT I tion to any goods or classes of goods
FoT -§-§ HUg A AT IAE AT H so, however, , that where the rates
- s ~ are increased, the increased rates
T A § 1 'T@ TEan | 7L A shall not be more than treble the

FT gade ag & % 5t avg & Aue rates so specified.”
TR Ffoea< & qaraAr g1 a8 35 8
2, FuiE g BIOTATE AEAT  FHY Y 3| T fof SaTge Jorae FUE
A IF FeaT FORAE FT aga a9v #t feat & a8 Fgr T
$ER @I R | T A F FEA A A
qraegTar Ty & f& agr fedt aw@ #7 “The Comrpittee feel that the
e, o A afercRd | o 8 RS T Sl basis
ST QST FT & g1 AT, 39 3 & fag and recommen;:ed tha}; the; c‘éﬁﬁe‘“t;
:i H;B‘T Z’rt@awiw ;;mag 23;:.3 3:2;33 S
T ¥ g A e & A A wa s taaer dfw 9T a3 Yae Reww
wife? § HF TF aTT W FaAr & | T fRd T § A W AT I T
. w4 Y § fFosew o asdEr
nona\wnh:rﬁwzw hfY, ag A T & @R, Ao
T FI A | & waraT 7 gt 1 Y e & FiF T
g9 AT qEEIET FET 9, 90 AT
it Tt AT B, A AT | Fr 9, § AT 3T 98 Wi} A8 KT
@ og ! TR | F TR F9S & oaE Ay
FEAT AT

(Trme bell rings.)

Dr. R. B. GOUR: But the Bill does
I shall take some seven minutes | not bar the Corporation from suggest-
mere. I am coming to clause 178. ing an entirely new schedule of rates.
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The committee has empowered the
Central Government to change in any
particular case, to increase the rate.

Surt DEOKINANDAN NARAYAN:
That won’t be more than treble.

Dr R. B. GOUR: In the new
schedule, suppose it is ten times, the
Bill does not bar it, but before a new
Schedule is . . .

Surt DEOKINANDAN NARAYAN:
Let him see it. It is clear.

Dr. R. B. GOUR: That is a tempo-
rary measure that we have got. That
is the temporary authority.

Surr DEOKINANDAN NARAYAN:
Where is the other provision that he
Is suggesting?

Dr. R. B GOUR: The schadule
could be changed. The Joint Select
Committee has suggested that the
schedule should be changed.

Surr DEOKINANDAN NARAYAN:
Where is it provided, I would like to
know. Only it is provided in the Bil}
that it can be changed to treble, not
more than that. It can be varied. Let
him read clause 178.

Dr. R. B. GOUR: No. I know it.

only to show the incongrousness.

(Time bell rings.)

79 fgge 7 & v #1 ¥ Afsaa
TF W 9 AT AT G 299 ST & IqFT
77 fRAT W FT AT G 9T F FIC ]
 ZR AT ITT WS gy E g
w9 A H9T 1 g 7 fEETR W
9T F femmr A @1 A8 9

A |1 A, o | gy T
sfa 7= % fzmma T AU G, qo7 A AE
AT A8 q A7H F FHT F ov A ofa
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w7 | ¥fET wE, T 5T wEE A
w & femme # & fagar & adr o
frT a3 73 wEQ § N forwrar AET A 0
IfFT oW Fgd & fF 9@ Aww F
FOT QY 9% qfq 9w F fgaw & E
EAIT | ¥R Fgd T HAAS ag & (% 48
AT AT & fF oaet $9 ageAn
ERT I W79 T Y HIT AT
45T ATAT FITHT 6 FNAT FTATEET |
ggfag soft & masr wifea &5 A
fo & qa7 7 7 | fomd am smet
Zad g1 | 9 THI fHae 9 &7 araq
aga 1 19 &, TgT WA sgd FA
2H @TE | G H 99 & FIT IqAT
& &9 2 foaer gt o) @ W g«
AT 9 AT FH & | 1T Aga AT AT
g .

AR (LER g asgand (To0):
9T FHE § R AG A9 I AT
#t FgT 7

ot JARATN JTAO . AHA HG
AT fafeq, & agr s &7 |

Dr. R. B. GOUR. May I interrupt
Clause 178 does not bar Government
from amending the Schedule. The
Government will have to come with a
resolution amending the Schedule,
and they can do it.

Suri DEOKINANDAN NARAYAN:
The Tenth Schedule is under section
178, and whatever is provided in
section 178 will apply to Schedule
Ten. Schedule Ten cannot be other-
wise. It goes with section 178.

Dr. R. B. GOUR: Excuse me.
Schedule Ten could be amended by
the Government. But before the
whole Schedule is examined and
amended, if the Government so wants,
it can raise the rate on particular
goods to three times. That is the
whole point.

(Time bell rings.)
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it @A AN . T A
T A FEAr Ay & OF weay gvm afe
Zfraa 29 ‘vz IR’ T@T 9T ArfE
HT FT FATA T A T 1+ A Yoo HA
FTIT §T ATE Looo HA HAT F1, FIHA
& F9 efgaa Z9m @1 AT e
g, adTg g fF oA A9 F I
34 fraifa 31 fg & feam@ & 39
TEAT & ASHa Z1, LA Hy gn
TZ A T FY ey & 9 LA G
2, Y 9ITa FH FON, KT N FH
R 1 gafaa w4 wa § fv W
HTq Tae frrg & g AR 2 g
F Agmmr, @ oy agT Fg INA
FETA FTHT R0 AT HH TH T5 A8
2

wifadr ava waF ag wgAr & fv o
7z fagge age g% gFEl AW T
ag Sagam 1 wF ar wfgfamw &
fremrg & wist, oW, Tm A@ify aw
g we Y AfeEm 2 gy, F
FEF QquEr &1 N9 gw F W oA
aqrIgAT |

Surt H. N. KUNZRU (Uttar Pra-
desh): Mr. Vice-Chairman, in consi-
dering this Bill we have first to see
how we should view the position of
the Delhi Corporation. Is it to be
regarded as a local body or as the
successor of the Delhi State Govern-
ment? If the Delhi Corporation is t0
be treated as the successor of the
Delhi State Government, its powers
will have to be considerably enlarged:
But I do not think that the Delhl
Corporation is meant to take the place

or can take the place of the Delhi
State Government.

The States Reorganisation Commis~-
sion recommended the abolition of
the Delhi State for very cogent
reasons, and the House accepted the
view of the Commission. We cannot,
therefore, now give the Delhi Corpo-
‘ration the status equal to or similar t0
that of the State Government which

[ RAJYA SABHA ]
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no longer exists. We have therefore
to see whether the Delhi Corporation
has been given adequate powers for a
local body.

Here, we must consider another
question of great importance. What is
to be the pattern of local government
that is to be adopted here, and indeed
throughout India? We see, Sir, out-
side India two patterns of local gov-
ernment. In England which occupies
an exceptional position in regard to
local government, both the delibera-
tive and executive functions are
combined. The English people attach
great, imnortance to local gavernmendt.,
They treat it as a training ground for
national work. They regard it as a
matter of honour and pride that local
government should be efficiently
carried on. On the Continent, how-
ever, another pattern is in existence,
and so far as I know the pattern that
exists has the approval of the people.
There, the deliberative and the execu-
tive functions have been separated.
The members of the local bodies
deliberate, while whole-time officers
appointed either by the Government
or by the local bodies carry out the
decisions of these bodies. In England
members of Borough Councils or
County Councils give a great deal of
time to the work of these bodies.
But on the Continent a division of
functions has prevailed on the ground
that members of local bodies will not
have the time or energy to look into
the details of the work of these bodies
and to carry out efficiently their
decisions. In India, formerly the first
system prevailed, but is was found as
a result of our unfortunate experience
that this system required a change.
The existence of cliques in the local
bodies and the absence of men who
regarded local government as a
foundation for self-government were
manifest. Usually men took interest
in giving out contracts, in appoint-
ment of officers and even of petty
subordinates, and things like that. For
this reason the system in my province
was changed about forty years ago.
Practically every municipality has an
executive officer whose powers are
statutorily defined. This had one good
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effect at least, and that was that the
municipal staff was kept aloof from
joining the party cliques.

Sarr J. S BISHT:

Subordinate
municipal staff?

5 p.M.

Surr H. N. KUNZRU: Yes, the sub-
ordinate municipal staff.

The change in the system, however,
did not lead to that efficiency that
was expected of it. The reason for it
was very simple. The members of the
Board instead of regarding themselves
as rtepresentatives of the puhlic and
trying to discharge their functions in
such a way as to justify the confidence
reposed in them, occupied themselves
in matters to which I have already
referred and when political influence
came to be added to the other
undesirable practices that prevailed
in the municipalities, their condition
deteriorated. Even the Bombay Cor-
poration was affected by the intro-
duction of politics into local affairs.
When the members of the Board fight
elections to local bodies, the contests
take place on political grounds. It is
seldom that different programmes are
put forward. The contest takes place
merely on party grounds or personal
grounds. Political considerations
affected for some years even the
Bombay Corporation, but happily, the
great traditions of that Corporation,
the importance that the public attach-
ed to efficient local government,
enabled the Corporation to recover to
a large extent the ground that ¢ lost
some years ago. In Calcutta, how-
ever, the political impact wszs felt
much more severely by the Corpora-
tion and the result was that it cuffer-
ed much more than the Bombay Cor-
poration, from the introduction of
party politics. I do not know how the
Calcutta Corporation is functioning
now.

Dr., R. B. GOUR: Adult franchise.

Surt H. N. KUNZRU: My hon.
friend is talking of adult franchise.
There was adult franchise in Bombay.

91 RSD—6.
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But what was the result? It did not
prevent the introduction of political

consideration into the local administra-
tion.

¥

I was saying that I did not know
what the condition of the Calcutta
Corporation was at the present time,
but my impression is that it is still
not working as satisfactorily as we
should like it to. But it has set itself
and is undoubtedly doing very good
work. When one goes to Calcutta,
one hears fewer complaints about its
administration. But the remedy for
the present state of things lies in
screening these bodies from party
politics. The parties concerned should
have different programmes to place
before the electorate.

Sir, we have to take all this into
account in considering the character
of the Delhi Corporation Bill. Here,
the deliberative functions have been
separated from the executive functions
and I think, taking the experience of
India into account, the separation is
justified. It is not wrong in theory at
all. The divorce between the delibe-
rative and executive functions pre-
vails all over the Continent.

Sur1 J. S. BISHT: Even in America.

Surr H. N. KUNZRU: It prevails, as
I have been told, even in America.

Dr. R. B. GOUR. No, Sir.
York.

In New

Surt H. N. KUNZRU: New York is
not the whole of America. It may be
a big city. But, in England, in big
cities and in smaller cities, the other
system prevails. But where are the
men in India who will devote as much
time to the work of local bodies as
the English people consider it their
duty to do? I think we have to take
our circumstances into account.

I think, taking all this into account,
the scheme of the separation of powers
in the Bill is perfectly sound. I do
not think that, any other system
would have succeeded.
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Dr, R. B. GOUR: On a point of
explanation, Sir. We have not said that
the whole should be merged. We only
say that the Chairman of the Standing
Committee should be the executive
head instead of the Commissioner.
That is all.

Sari1 H. N. KUNZRU: My hon.
friend is taking up time merely by
repeating what he had already said.
Whether the Chairman of the Standing
Committee takes the place or the
Commissioner or the Chairman of the
Corporation does not matter. We
shall have to make a person who takes
over or assumes the duties of the
Commissioner a  whole-time man.
When we make him a whole-time man,
we shall make him independent of
the control of the Corporation in
certain matters, in regard to his con-
trol over his subordinates, in regard
to appointment of people who get
salaries within certain limits, and so
on. Well, what is the difference be-
tween the Commissioner and such a
man?

Now, I come to the area over which
the Corporation will exercise authori-
ty. We have been told—and I have
been pointedly reminded—that the
States  Reorganisation Commission
recommended the establishment ot
one Corporation for Delhi. The Com-
mission said in paragraph 594 of its
Report to which the hon. Minister in
charge of the Bill referred earlier:

“We do not feel called upon to go
into the question whether, in the
event of our recommendation being
accepted, the municipal set-up of
Delhi should follow a two-tier model
on the lines of the London County
Council or whether there should be
one or two corporations of the
pattern already under the considera-
tion of the Government of India.
These are matters for the considera-
tion of the Government.”

And, yet, we have been told that the
Commission, as may be inferred from
certain words that it used in certain
other paragraphs, was in favour of
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the establishment of one corporation.
The Commission has here explicitly
and unambiguously said that it does
not want to express any opinion on
the point whether there should be one
or two corporations. And yet, certain
other words have been foisted on . . .
(Interruptions) and interpretations,
despite all the speeches, have been
placed on them.

Dr. R. B. GOUR: Take page 162,
Why not refer to it?

Suarr H. N. KUNZRU: What is the
good of knowing, as the opinion has
been so clearly stated? You cannot
now draw indirect inference from any
words used by the Commission in
other paragraphs. This 1is the last
paragraph of the Chapter dealing with
Delhi, and the Commission has in no
uncertain terms expressed its opinion.
You cannot by any means go behind
those words. Reference has been
made to what the Commission said in
paragraph 588. As some misunder-
standing has been caused by it, I
should like to state what the Com-
mission has said in that paragraph.

When the representatives of Delhi
met the Commission, they suggested
that the Delhi State Government’s
jurisdiction might be curtailed but that
it should not be abolished, and in
order to achieve their purpose, they
said that New Delhi should be separat-
ed from Old Delhi and that the
Delhi State Government should func-
tion in Old Delhi etc. When in 1949,
ag the Commission says, “the Govern-
ment of India decided to exclude New
Delhi from the jurisdiction of the
Corporation proposed for Old Delhi,
the kind of Corporation envisaged
was regarded as ‘truncated’, ‘moth-
eaten’ and not sufficiently inspiring’.”
Referring to this, the Commission says:
“If there is objection to the two areas
being treated as two distinct units in
the civic field, there will be even less
justification for the assumption that
administratively they can be placed”
under two different Governments.” 1t
said to the people who proposed
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administrative separation between Old
Delhi and New Delhi that having
taken the view that even for purpcses
of civil administration, municipal
administration, the two areas could
not be separated, they were inconsis-
tent in suggesting that for adminis-
trative purposes the two areas shoald
be separated. This 1is all that the
Commission has said in paragraph £88.

Dr. R. B. GOUR: What do they say
in paragraph 583?

Surt H. N. KUNZRU: I am ~ot
going into any of those paragraphs.
Read paragraph 594. The question
still remains whether New Delhi
should be placed within the jurisdic-
tion of the Delhi Corporation or rot.
I have already referred to the manner
in which local government or local
self-government, as it is called in
India, is functioning. I do not want to
say anything harsh or uncomplimen-
tary about the Delhi municipal
administration in the past, but we all

noticed the internecine discussions
in the Municipal Board and
the difficulties that it led +to
with no little regret. Among the

people it was not noted for its effici-
ency, although it had some people
devoted to the ideals of public service
and wanted to discharge their duties
honestly. In this state of affairs, is it
desirable to add New Delhi to 1ihe
area to be administered by the Delhi
Corporation? Now, my hon. friend,
Mr. Kishen Chand was prepared to
admit that the Cantonment and the
Diplomatic Enclave should be separat-
ed and should not be placed under the
control of the Delhi Corporation, but in
New Delhi itself there are so many
Diplomatic Missions. There are other
grounds too to which I need not refer,
and I think that the Corporation loses
nothing by not exercising control over
New Delhi.

Dr. R. B. GOUR: The Trade Corm-

. missioners’ offices in Bombay and

Calcutta are within the jurisdiction of
the respective Corporations.
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SHrr H. N. KUNZRU: Again, my
hon. friend talks about matters that
are not at all relevant to Delhi. Every-
one will admit that local government
has succeeded best in Bombay After
Bombay, I believe, it has succeeded
best in Calcutta and in Madras. In
Delhi it has not succeeded to the same
extent. In Allahabad, Kanpur and
Lucknow also, it has not been success-
ful as in Bombay or in Calcutta, The
examples of these places are not
germane to the point that we are
considering. Having the circumstances
of Delhi in mind, I think it would be
undesirable to include New Delhi
within the limits of*the Delhi Corpora-
tion.

I now come to the question of the
election of six aldermen. This provi-
sion has been objected to on the
ground that it would enable the
capitalists to get into the corporation.
There is no provision for the election
of aldermen in the Bombay Corpora-
tion but there is such a provision in
the Calcutta Corporation Act, and my
enquiries show that it has worked
well. It has supplied the Corporation
with some men . . .

Dr. R. B. GOUR: Who were defeated
in the Lok Sabha elections.

Sert H. N KUNZRU: Again, my
hon. friend goes on at a tangent in
utter disregard of facts They would
not have stood for seats in the Corpo-
ration in a general election, but their
election by the Corporation has
enabled it to have some people who
are efficient and who are prepared to
devote their time to municipal adminis-
tration. I am told that one of them
occupied a very high position in the
Calcutta Corporation and discharged
his duties to the satisfaction of all
those who were concerned with him.
Now Dr. Gour, having very little
regard for facts, has implied by his
interjection that in the Delhi Corpo-
ration too the aldermen who will be
chosen by the Councillors will be men
who have been defeated at an election
to the Council.
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Dr. R. B. GOUR: Defeated in the
Parliament I said.

Surr H. N. KUNZRU: I have already
said that the Municipal administration
should be freed as far as possible
from party politics. A man’s success
or defeat, therefore, in a Parliamen-
tary election is of no consequence so
far as the election of Councillors or
of aldermen in the Delhi Corporation
is concerned. We have to see that
aldermen are not chosen from among
people who have been defeated at 3
general election to the Corporation
and that has been provided for here,
Besides there is no reason to suppose
that the men would be so chosen ay
to be representatives of commerce
and industry or some capitalist section
of the population. Nor is it necessary
that they should be technical men,
They may be men of good genera]
qualifications, men in whom every-
body would have confidence and who
may be expected to discharge their
duties honestly and efficiently.

Lastly I come to the Commissioner,
1 don’t think that I need say much
about this matter because, hon. Mem-
ber Dr. Gour has, by his interruptions,
enabled me already to clear up the
position with regard to the need for
the appointment of a Commissioner
and the powers that he should enjoy.
You need, under the conditions that
prevail at the present time and in g
Corporation of the size of Delhi, some.-
body who will be able to devote all
his time to municipal work. The
Bombay Corporation, whose adminis.
tration is, by common consent, regard-.
ed as the best in India, has a Commis.

sioner. It has been said that there
has been recently some friction
between him and the Mayor. I don’t

know the details. Unless we know all
the details of the matter, we cannot
express any opinion on the point but
before there were Executive Officers
and Commissioners, though there may
not have been disharmony between the
Municipal Board and the staff, there
was plenty of disharmony between the
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Members of the Board and they creat-
ed disharmony between the members
of the staff. There is a good deal of
disharmony among the members of
the Municipal Boards everywhere still
but to the extent that the powers of
the Executive Officer or Commissioner
go, the whole-time staff ‘cannot
involve itself in party politics.

There are only two other points
that I should like to deal with. The
question of development was referred
to. There is nothing contrary to the
principle in the appointment of a
separate Development Board; in the
U.P, in many cities, Improvement
Trusts were established in order to
carry out schemes for the improve-
ment of the cities for which they were
appointed and they did excellent
work. When a large part of the work
was done, some of the Boards were
abolished and their duties were trans-
\ferred to the Municipal Boards. The
same thing can be done here but in
view of the pattern followed in the
Bill, T should have preferred the
development to be entrusted to a
Special Committee of the Corporation
on which the Government could have
had its nominees in the same way as
it can have on the three Technical
Committees which are known as
Authorities under the Bill, that is, the
Committees connected with Electric
Supply, Transport and Water-supply
and Sewage Disposal. I think if a
pattern like that were adopted, there
need be no fear that the Corporation
would prove unequal to its responsi-
bilities. In such a case an integrated
view would be taken of the develop-
ment of the city or the area. I know
that both the Development Authority
and the Advisory Council provided
for in the Delhi Development Bill
provide for close co-operation between
the Corporation and the Development
Board. Such a system prevails in
Calcutta and I understand that it has
worked very well. There has been
the required co-operation between the
Improvement Trust and the Calcutta
Corporation. It may be that the
arrangement that the Govern-

0
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ment has approved may succeed
here too but I confess that my prefer-
ence is for the Bombay model tut
with this modification that there ought
to be a Special Committee appointed
by the Corporation with adequate
representation of the Government on
it which will concern itself entirely
with the development of the area
under the control of the Delhi Corpo-
ration.

The last but one point that I would
like to refer to relates to constittiencies
and the voting at elections. I fnd
that the Bill before us provides for
the establishment of multi-mem"er
constituencies which are called wards
into which the urban area will be
divided but the voting will be distri-
butive. What is the purpose of having
multi-member constituencies if each
man can give only one vote to one
candidate. It is far better to have
single-member constituency in that
case. Multi-member constituencies
with distributive voting would only
increase the cost of the election with-
out any corresponding gain. If there-
fore you have multi-member consti-
tuencies, then I think that the system
of cumulative voting that prevails in
Bombay should also be allowed to
prevail in Delhi.

SHrr J, S. BISHT: What would be
the remedy if particular community
of caste decides to vote only for their
own caste-man?

Surr H, N. KUNZRU: What is the
point in having multi-member consti-
tuencies if you allow a voter only to
cast one vote in favour of a candidate?
Have single-member constituencies.
But multi-member constituencies with
distributive voting is absurd. It
cannot prove useful in any respect.

Lastly I want to refer to the ques-
tion of education. It has been said
that secondary education, like pririary
education, should be under the control
of the Corporation. Neither in
Bombay nor in Calcutta, nor in
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Madras is secondary education under
the control of the <Corporation. In
Bombay there are certain secondary
schools run and managed by the
Corporation but the other secondary
schools are not under its control
though the Corporation, I understand,
gives small grants in certain cases. I
see no advantage in placing secondary
education under the Delhi Corporation.
Secondary education in Delhi
come directly under the State Govern-
ment. I think it is much better for
the future of secondary education that
it should be a direct responsibility of
the Central Government.

(Time bell rings.)

Secondary education as it is going on
now, I think, is not going to produce
men of the calibre that we need. It
must be improved very greatly if it
is to yield the desired results, and if
it is to form an adequate basis for
higher education.

(Time bell rings.)

Tue VICE-CHAIRMAN (Surr M. B.
Josur): I hope you are finishing now?

Surt H. N. KUNZRU: And large
sums of money will, therefore, have
to be spent. I think, therefore, that
secondary eduaction should remain
under the control of the Central Gov-
ernment.

Tue VICE-CHAIRMAN (Surr M. B.
Josar): There are two messages.

MESSAGES FROM THE LOK SABHA

I. Tue INDIAN TARIFF (SECOND AMEND-
MENT) Biwn, 1957

II. TuE AppropriaTION (No. 5)
BiLy, 1957

SECRETARY: Sir, I have to report
to the House the following messages
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:
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